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LOK SABHA DEBATES

LOK SABHA

Wednesday, March 20, 2002/Phalguna 29, 1923 (Saka)

(The Lok Sabha met at Eleven of the Clock)

[MR. Deputy Speaxer in the Chair)

SHRI PRIYA RANJAN DASMUNSI (Raiganj): Sir,
fresh violence has erupted in the State of Gujarat.
...(Interruptions)

MR. DEPUTY SPEAKER: After the Question Hour,
we are going to have the ‘Zero Hour'.

...(Interruptions)
[Translation]

SHRI RAMJILAL SUMAN (Firozabad): Mr. Deputy
Speaker, Sir, | have given notice for Adjournment Motion
...(Interruptions) Rashtriya Swam Sevak Sangh has
created terror among the Muslims ...(Interruptions)

MR. DEPUTY SPEAKER: Please raise this matter
during Zero Hour after Question Hour.

...(Interruptions)
[English]

SHRI PRIYA RANJAN DASMUNSI: Sir, the hon.
Member from that place wants to make a submission.
...(Interruptions) Several people have died in the violence.
...(Interruptions)

MR. DEPUTY SPEAKER: | will give a chance to
speak later. Please ask the hon. Members of your party
to take their seats.

...(Interruptions)

MR. DEPUTY SPEAKER: We are now going to take
up the Question Hour. | have told you that you would
get the chance during ‘Zero Hour'.

[Translation)]

KUNWAR AKHILESH SINGH (Maharajganj, U.P.): Sir,
it is a very serious matter ...(Interruptions)

SHRI RAMJI LAL SUMAN: Muslims are being
threatened. It is the act of a traitor which cannot be
tolerated at any cost ...(Interruptions)

MR. DEPUTY SPEAKER: | will give you a chance to
speak during Zero Hour.

...(Interruptions)

SHRI MULAYAM SINGH YADAV (Sambhal): Sir, we
are not able to hear anything because of noise
...(Interruptions)

[English]

SHRI PRIYA RANJAN DASMUNSI: Sir, he should
be allowed to speak. He is coming from that place
...(Interruptions)

MR. DEPUTY SPEAKER: | have told you that | would
give you the chance during ‘Zero Hour'.

...(Interruptions)

MR. DEPUTY SPEAKER: Shri Ramijilal Suman, |
would not give you a chance even during ‘Zero Hour'

[Translation]

SHRI SHRIPRAKASH JAISWAL (Kanpur): Sir, peace
is not going to be restored in Guijarat ...(Interruptions)

MR. DEPUTY SPEAKER: Please keep quiet during
Question Hour, | shall give you a chance during Zero
Hour ...(Interruptions)

MR. DEPUTY SPEAKER: You daily behave in this
manner. | do not understand how the House will run in
this manner. | have told you that | shall give you a
chance during Zero Hour ...(Interruptions)

SHRI RAMJI LAL SUMAN: Mr. Deputy Speaker, Sir,
blood-shed has not come to a half in Gujarat
...(Interruptions)

SARDAR BUTA SINGH (Jalore): Sir, Muslims are
being picked up and killed in Gujarat ...(Interruptions)

[English]

SHRI PRIYA RANJAN DASMUNSI: Sir, you must
advise the Government to call the hon. Home Minister to
this House ...(Interruptions) He should make a statement
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in this House. You should ask him to come betfore this
House and make a statement. ...(Interruptions)

MR. DEPUTY SPEAKER: | have already told you
that you would get your chance during ‘Zero Hour'.

SHRI KIRTI JHA AZAD (Darbhanga): Sir, you should
at least ask hon. Members not to spoil the Question
Hour. Every day, we are having this kind of a problem.
You must take some action on such Members who disturb
the Question Hour. ...(Interruptions)

[Translation]

SHRI MULAYAM SINGH YADAV: Sir, Sangh Parivar
wants to spread hatred throughout the country. It seems
to me that the Sangh Parivar will again divide the country.
Therefore, it is a serious issue ...(Interruptions)

MR. DEPUTY SPEAKER: Mulayam Singh ji, you may
raise this issue during Zero Hour.

KUNWAR AKHILESH SINGH: Sir, RSS wants to
disintegrate the country ...(Interruptions)

MR. DEPUTY SPEAKER: You may speak during Zero
Hour after Question Hour.

SHRI SHRIPRAKASH JAISWAL: Sir, they are taking
this incident as a joke ...(Interruptions)

[Engligh]

MR. DEPUTY SPEAKER: Shri Jaiswal, please take
your seat. Let us have the Question Hour now.

...(Interruptions)

ORAL ANSWER TO QUESTIONS
[Translation)
E-Mail In Rural Post Offices
“241. SHRI RAMSHAKAL: Will the Minister of

COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) the number of post offices in rural areas of the

country having E-mail, Intemet and Computer facilities at
present;

MARCH 20, 2002

to Questions 4

(b) whether the Government propose to provide the
above facilities to all important post offices in rural areas
within a fixed time frame;

(c) if so, the details thereof,

(d) whether the Government have formulated any time
bound programme for providing computer facility in the
remaining rural post offices of the country;

(e) if so, the details thereof; and
(t) it not, the reasons therefor?
[English]

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF COMMUNICATIONS AND
INFORMATION: -FECHNOLOGY (SHRI PRAMOD
MAHAJAN): (a) to (f) A statement is laid on the Table of
the House.

Statement

(a) E-mail or intemet and Computer facilities are not
available in rural post offices.

(b) At present the Department have no such
programme.

(c) to (e) Do not arise.

(f) Keeping in view the resources available and the
need for optimal utilization of the computers, it is not
possible to have such programme at present.

[Translation)

SHRI RAMSHAKAL: Mr. Deputy Speaker, Sir, |
wanted to know from the Minister the number of post
offices in rural areas in the country having E-mail, intemet
and Computer tacilities ...(Interruptions)

SARDAR BUTA SINGH: Sir, the people are asking
me as to what | am doing ...(Interruptions)

MR. DEPUTY SPEAKER: Buta Singh ji, let the

Quesﬁon. hour continue, please speak during Zero hour.
| shall give you a chance to speak during Zero hour.

---(Interruptions )

‘SHRl 'BAMSHAKAL: | _would like to know from the
hon'ble Minister as to which type of post offices have
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these facilities and what is the reasons for not providing
these facilities in villages?

SHRI PRAMOD MAHAJAN: Sir, we should try to
understand as to why post offices need E-Mail facilities.
The job of the post offices is to deliver written message
from one place to the other. If we adopt E-Malil, it saves
us time. This letter will not reach so, in this case, written
messages like money order or telegram will reach the
other and now, we have introduced a pilot project in five
States of the country wherein 200 district-level post offices
are provided E-Mail facility. Now, people having their
computer can contact these 200 post offices directly from
any place in the world. It has been our effort to provide
E-Mail facilities to all district head post offices by
December, 2002 whereby anyone from any where in the
world would be able to contact these post offices through
E-Mail.

We have a plan, if the Planning Commission supports
it, we will provide E-Mail and Internet facilities within five
years in 15000 district level post offices. We should
understand that in every rural post-office provision of this
facility is not possible since E-Mail operation needs
telephone or Internet connection. It is not that the Rural
Department will not get any benefit from it. | would like
to give an example—suppose, there is a Head Post Office
in Midnapur district, so upto there, message can be sent
through E-Mail but for further transmission old post office
methods would have to be adopted. But, by December
end, entire district area would be covered under it. Today,
mail from Delhi has to be transported there, whereas
with introduction of E-Mail, the mail can reach directly
upto district level where it can be down-loaded and printed
message can be delivered in the villages. Thus this E-
Mail facility will be available in the villages. This is E-
Mail service. For delivery of post card and envelope, old
method would be adopted. We are arranging E-Mail facility
for the people who want to use E-Mail in villages. But E-
Mail service is not possible in each and every section of
the society.

SHRI RAMSHAKAL: Mr. Deputy Speaker, Sir, | want
to know the time by which office facility and supdt. would
be provided in newly created districts where these facilities
are not there now.

SHRI PRAMOD MAHAJAN: Sir, earlier there used to
be Head Post Offices at ordinary district levels. Now
certain new districts have been created by reorganisation.
Let the district be new, but we are trying to provide this
facility in all district main post-offices by end of December,
2002. In principle, the Government have decided to open

PHALGUNA 29, 1923 (Saka)
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Head Post Office in each district and provide this facility
in all such post offices within next 6-8 months. There will
be no two districts under one Head Post Office. Every
district will have its own separate Head Office.

DR. LAXMINARAYAN PANDEY: Mr. Deputy Speaker,
Sir, as the hon'ble Minister has just said, the Government
want to provide E-Mail facilities in district headquarters
but there are certain districts larger than a district itself.
Would you like to include such districts in your project
and if so, by when?

SHRI PRAMOD MAHAJAN: My department wants that
if Planning Commission provides us funds during Tenth
Five Year Plan, we would provide E-Post facility in 15000
tehsils. It means, each tehsil in each district in India
would have this facility. In today’s, information technology
era, old post-offices are called snail-post because they
work at snail-speed. We want this snail post to be
converted into E-Post. As, the hon’ble Member has said,
we would extend it not only in big villages but in each
tehsil.

[English]

SHRI K.H. MUNIYAPPA: Sir, the hon. Minister has
mentioned that he will reach up to the Tehsils. This was
the dream of the dynamic Rajiv Gandhi who started to
introduce computers and speed up the telecommunication.
| think the hon. Minister is also as dynamic. May | know
from the hon. Minister when will the dream of Rajiv
Gandhi and Gandhiji reach the Panchayat headquarters,
not only the Tehsils. Is there any time-bound programme
for computer, FAX and E-Mail facilities to reach the
Panchayat headquarters? If so, when will it be completed
and how much time does the hon. Minister need?

SHRI PRAMOD MAHAJAN: Sir, at the outset, | do
appreciate and admit late Shri Rajiv Gandhi's contribution
to the revolution of information technology in the country.
One must appreciate that when he started talking about
computers, normally the society either criticised it or made
fun of it. But sixteen years after that, now we realise that
everybody is talking about information technology.
Specially, the PCO revolution is also his contribution to
the telecom revolution, which | admit candidly and so |
cannot deny that. Similaly, as you rightly said, it was
the dream of Mahatma Gandhi that the lowest person in
every village should be benefited. But as | said, | would
not mind going even beyond 15,000. But one must
understand that to create one E-Post office, you need at
least one computer and a telephone connectivity or a V-
SAT connectivity which requires at least Rs. 2 to Rs. 3



7 Oral Answer

lakh of infrastructure expenditure, and added to it,
recurring expenditure on a couple of persons dealing with
it. As | said, | do not want to dream of all villages in the
next five years, but if the Planning Commission agrees
and | think it we can reach 15,000 E-Post offices in the
country by the end of the Tenth Plan, | think Raijiv
Gandhi's dream, Mahatma Gandhi's dream and the
revolution will be taken to the last person.

[Transiation)

SHRI SUBODH MOHITE: Mr. Deputy Speaker, Sir,
hon. Minister has stated i:. his reply that at present
Intemet and E-Mail facility is not required in post offices
and the Government are providing Intemet and E-Mail
facility in Head Post Office at district level. Sir, | would
like to tell you the ground reality and | do not agree with
him. Today, rural sector is in more need of E-mail and
Intermet than district level post offices. | would like to
quote an example of my village. | hail from orange belt.
In my village, a farmer, though | am also one, sells an
orange for just 5 paise whereas in Delhi it sells for Rs.
5. He can compare between 5 paise and 5 rupees. If E-
mail and Internet facility existed at Taluka and village
level, the farmers could know the rate prevailing in Delhi,
Chennai and Bangalore and could sell it accordingly.
Therefore, | feel that these facilities are equally needed
in rural as well as urban areas. Hardware and software
have been provided sufficient concessions in the Budget
2002-03 and Budget allocation for this sector has also
been enhanced. My question is: what is the Governments
IT perspective for expansion of this system in rural areas
and whether the Government propose to provide any
concession to rural area in comparison to urban area?

SHRI PRAMOD MAHAJAN: Mr. Deputy Speaker, Sir,
as far as | remember, | have never, either orally or in
writing stated in the House that this facility is not needed
in villages. | never used this word. Hon. Member may go
through the question wherein the total number of post
offices in rural areas equipped with E-mail and Intemet
facility was asked. | cannot say a wrong thing in this
regard. | will have to tell exact number of such post
offices. That's why | said that it does not exist in rural
area. | do agree with all the Members, especially Shri
Mohite ji, who has asked the question. | do agree that
the people in rural areas are in more need of information
Technology than the educated lot in urban areas because
it is information revolution and it should reach the rural
populace. This revolution will tum futile if it does not
reach them. But information revolution cannot reach them
without telephonic connectivity. Intemet is not a computer
box. Hon'ble Member himself knows that means of

MARCH 20, 2002
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communication are essential for world wide connectivity
and resources are required for providing these means.
Therefore, | reiterate that, if we are able to extend it to
15 thousand villages during Tenth Five Year Plan, our
farmers would be able to make use of all the markets Iin
India.

[English]

SHRI SHRINIWAS PATIL: Sir, | would like to know
from the hon. Minister through you whether the E-mail
centres will have some facility to know that the E-mall
sent has already been received by the person to whom
it is intended to be sent, like for example the registered
Post Acknowledgement Due that is existing now. | want
to know whether there is any methodology by which a
person who has sent a mail will be knowing within a
short-time—these messages go within a short time—that
his mail has reached the proper place or not.

SHRI PRAMOD MAHAJAN: Sir, what | explained
earlier was that the Department of Posts is using the E-
mail system to send the messages to the people in rural
areas. But our concept of e-post is frankly different. There
are two types. The e-post will have an E-mail address.
We are planning for a proper registration and even the
citizens can register their names with the e-post. So,
they will have an E-mail address. Even those people
who do not have their own computer and so do not
have their own E-mail address—like the Post Office Box
system that we have now-can avail of this benefit. You
can have an E-mail box for post offices and if you register
yourself and pay a nominal fee, then in that E-mail box
your E-mails will go and keep collecting. You can either
come to the post office, download and get your E-mail
or you pay me a little more so that | can download your
E-mail and send it to your home. What | want is that at
least the kids in the next generation should try to learn

the E-mail addresses instead of their State and home
addresses.

[Translation]

SHRI MAHESHWAR SINGH: Mr. Deputy Speaker,
Sir, this question relates to provision of computer and E-
mail facilities in our rural based post offices. But, the fact

is that there are certain Panchayats particularty in hilly
areas where there are no post offices.

Mr. Deputy Speakar, Sir, as hon'ble Minister has
stated, in fact # is not snail post facility which is not
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available. Through you, | would like to ask hon'ble Minister
that whenever we request the department for opening
new post offices, the pet-reply comes that as per
departmental norms, it is not possible to open a post
office there. Whether the Government propose to relax
the norms so that a post office can be opened where
there is no post-office with the Panchayat. Perhaps,
hon'ble Minister may say that it is not possible because
of resources crunch. | would like to know whether the
Government would endeavour to mobilise resources.
Simultaneously, electricity and telephone bills should be
deposited in rural areas, so that the income as
commission is accrued. Secondly, advertisement of various
companies be displayed on letter box, so that some fee
can be collected. Whether the Government propose to
take this step or any other step so that the department
eams some income?

SHRI PRAMOD MAHAJAN: Mr. Deputy Speaker, Sir
hon’ble Member has asked three supplementary question
in one question and | would like to reply all of these.

MR. DEPUTY SPEAKER: Do you have reply of all
the three questions?

SHRI PRAMOD MAHAJAN: Mr. Deputy Speaker, Sir,
postal service is subsidised service throughout the worid.
The Govermment sell a post card for paise 50 whereas
it costs it Rs. 6-7. So, it becomes naturally subsidised
service. It should earn revenue in some areas and
become self-sufficient. That's why the Government are
considering use of advertisements. Post-Officers, Post
Boxes and postal vans can be used for displaying ads
...(Interruptions)

SHRI ANANT GANGARAM GEETE: Can post cards
also.

SHRI PRAMOD MAHAJAN: Mr. Deputy Speaker, Sir,
we have a plan like this. As | have said, an ad like
‘Chota Parivar’ ‘Sukhi Parivar is printed on post card
which eams us some revenue. If the Finance Ministry
permits us, we can reduce the price of post-card by half
from 50 paise to 25 paise by giving ad on one side of
the card, where address is written. This way, new post
card can be made available in 25 paise. We find that 30
percent people write only on one side and the space
adjacent to address remain unutilised. This way people
would get it cheaper, that is for 25 paise in place of 50
paise. The Government are considering this aspect.

MR. DEPUTY SPEAKER: Hon'ble Member has asked
whether the Government propose to open post offices
where it does not exist?
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SHRI PRAMOD MAHAJAN: Mr. Deputy Speaker, Sir,
| am coming to that question. Even today, electricity and
telephone bilisa are accepted in many post offices. We
want to extend it further so that billing of public utility
services is available in post office. This suggestion is
under consideration.

Mr. Deputy Speaker, Sir, with regard to the number
of post offices hon' Member, has urged to open a post
office in Panchayat Headquarter where it does not exist.
In this regard, | would like to tell that as on today, there
are 847 Head Post Offices, 25 thousand sub-divisional
post offices, 26 thousand and six other post offices. In
addition, about one lakh 28 thousand post offices are
run by rural dak-sevaks and not by the Government. We
desire that the post office remain opened for 8 hours.
But there are post-offices, especially opened on the
request of Member, where neither any one comes to buy
card or post a letter for months together. Other post
offices have to bear their financial burden. As far as
demand for opening of a post office in each Panchayat
is concemed, the department would consider it.

SHRI RAJO SINGH: Mr. Deputy Speaker, Sir, on
the basis of the reply given, | would like to know as to
how the post offices set up in villages will be able to get
information at the earliest. Due to paucity of funds E-mail
system cannot be provided. There are 1 lakh 28 thousand
post offices in India. A survey should be conducted therein
and P.C.O. should be installed in those offices which are
working efficiently. It will also benefit the Government.
Through this Government PCO, people will be able to
get information immediately. People engaged in trade of
oranges and onion will also be able to get the required
information from Delhi or Kolkata. Through you | would
like to know as to whether the Govemment propose to
formulate any such scheme and if so, by when it is likely
to be implemented?

SHRI PRAMOD MAHAJAN: Mr. Deputy Speaker, Sir,
post offices have no objection if there is any automatic
PCO in post offices. But we all know that running PCO
is a 24 hour business. We have to depute at least five
employees for installing and running a PCO, who have
to do eight hours job. We have to make arrangements
for their salary, TA and DA and other facilities. in total
it comes to a large amount. It is better that PCOs are
basically run in the Private Sector. Millions of PCOs are
working in the country | am ready to provide PCO facility
if someone demands that. But there is no scheme to run
PCO for 24 hours by post offices.

SHRI ANANT GANGARAM GEETE: Mr. Deputy
Speaker, Sir, in the reply given by the hon'ble Minister
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it has been ststed that the scheme of E-post offices is
being implemented in five regions as pilot project. Through
you | would like to know from the hon'ble Minister that
which are these five regions and the date when this pilot
project was initiated and the outcome thereof?

SHRI PRAMOD MAHAJAN: Sir, under these five
regions this scheme is being implemented at 50 places
in Andhra Pradesh, at 51 places in Kerala, at 43 places
in Gujarat, one place in Goa and at 56 places in
Maharashtra. These are the five regions where this
Scheme is being implemented. This is the position upto
March and by December the remaining 640 districts will
also be covered under this scheme. Alongwith this | would
like to say that people do not like to receive E-mail
letters because it does not have signature of the person
writing letter. 1t is a typed paper and only this system is
available at present. The position in this regard is not
that large number of people are avalling this facility. One
reason for it may be that Postal Department has not
made much advertisement in this regard. | have a list
with me that milions of people are approaching our
website. At least people from 50-60 countries, are availing
this facility. But people do not have much information
about this facility and that's why | was telling about it in
detail. Perhaps more people will avail this facility as and
when they will get information about that.

[English]
Mother Port on East Coast

"242. SHRI A. BRAHMANAIAH: Will the Minister of
SHIPPING be pleased to state:

(a) whether the lack of a Mother Port is slowing
down the growth of trade and shipping traffic in the
country;

(b) whether the Government have any plans to
develop a Mother Port on the East Coast of the country;

(¢) it so, whether any port on the East Coast has
been selected for this purpose;

(d) it so, the details thereof, and

(e) the criteria adopted for the salaction of the port
for development as a Mother Port?

THE MINISTER OF SHIPPING (SHRI VED

PRAKASH GOYAL): (a) to (e) A statement is laid on the
Table of the House.
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Statement

The term mother port is usually applied to a port
where container cargo for export is aggregate for uplifting
by large container vessels for direct delivery to its ultimate
destination, or where container import cargo is received
in bulk for onward dispatch to smaller ports by feeder
vessels. A mother port must, by definition, be ideal to
handle large vessels at berth. The container traffic at
Indian major ports has grown at about 12% annual
compound rate during the last 3 years. The growth of
trade is influenced by a number of factors, such as status
of world economy and competitiveness of the domestic
industry and trade. Ports and Shipping facilitate
transportation of cargo across the seas, but have heardly
any role in generation of the cargo. The lack of a mother
port has not resulted in slowing down of growth of the
trade.

About two-third of the containers originating from or
destined for India are transshipped at neighbouring foreign
ports, such as Dubai, Colombo, Singapore etc. This
situation leads to increased transportation cost. To facilitate
direct sailing of containers carrying Indian export cargo
to the distinations or to receive import containers destined
for India directly at Indian port without transshipment at
any foreign port, efforts have been made by the Ministry
to facilitate development of one mother port/hub port on

the west coast and the east coast of the country
respectively.

Keeping in view the totality of the factors, especially
concentration of traffic, geographical location vis-a-vis
international shipping routes, proximity to existing and
potential markets for import and export cargoes etc.,
Chennai on the east coast is being encouraged to develop
facilities required tor a mother porthub ponrt.

SHRI A. BRAHMANAIAH: Hon. Deputy Speaker, Sir,
it is well known that industry and foreign trade are being
hindered in India due to lack of modern and well-
developed ports. It is also a fact that we do not have

deep water ports and big ships cannot berth at our
harbours. .

It is because our ports are small and underdeveloped
when compared to foreign ports. Moreover, in order to
export agricultural products and other domestic goods,
we must have deep water and well-developed ports. There
is no deep water port on the East Coast. There are two
deep water ports on the West Coast.

I would like to know trom the hon. Minister what are
the plans of our Government for the development of
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mother ports or articificial ports on the East Coast,
especially at Visakhapatnam, and how much amount has
been allocated for the development of Visakhapatnam
Port as a mother port.

SHRI VED PRAKASH GOYAL: Sir, in my reply, |
have tried to explain what is a mother port. In fact, there
is nothing like a mother port or mother and daughter
port concept. This is only a common parlance. There is
also no father and son port. There is nothing like that.
The port really is a hub and spoke port. There is a
centre hub, and by spokes, it reaches everywhere.

On the East Coast, there are six major ports at which
a lot of work has been done, a lot of work is going on.
Visakhapatnam is only one of them. If we start from
Kolkata, Kolkata Port is one, there are Paradeep,
Visakhapatnam, Chennai, Ennore Ports and, coming
further down South, we have the Tuticorin Port. Out of
these ports, the question raised was whether any one
has been selected as a mother port. Yes, Sir, we have
selected one, which is Chennai, as the mother port.

To improve Visakhapatnam Port's efficiency, we have
privatised one Container Terminal because we have found
that wherever Container Terminals have been privatised,
efficiency of operations has gone up drastically. In that
sense, our eyes are very much on the Visakhapatnam
Port. So, this is one step going in the direction of its
becoming a mother port some time in the future. At
present, it does not qualify to become a mother port.

SHRI A. BRAHMANAIAH: Sir, my second
supplementary is this. At present, medium size ships can
only come to our ports, and big ships cannot come to
our ports. Therefore, we have to unioad our cargo at
Singapore, which is an expensive issue. | would like to
know from the hon. Minister whether our Government
has made any effort for the construction of jetties or
berths so that large ships can directly come to India. Is
there any proposal to build a big harbour on the East
Coast/

MR. DEPUTY SPEAKER: You have almost answered
this question.

SHRI VED PRAKASH GOYAL: In fact, while giving
the answer, unlike E-port | had answered like port. Instead
of saying ‘No, Sir or ‘Yes, Sir, | have tried to give most
of the information.

MR. DEPUTY SPEAKER: Yes, it was positive.

SHRI VED PRAKASH GOYAL: | can give the reasons
as to why the Chennai Port has been selected. There is
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a very cogent reason for that. Jetties are being
constructed for the coastal traffic. Your question seems
to be directed at the coastal traffic. The Central
Government is changed with the duty of looking after 12
major ports in the country.

As | have said, on every port, particularty on the
Eastern Coast, efforts are being made. | will give you
another example. For instance, take the Kolkata Port.
Just two months back, we have sanctioned a sum of Rs.
350 crore for capital dredging and river regulatory system
because this port was gradually dying. Whether you call
it a mother port or not, this is an important port. This is
one of the most important ports in the country. We have
sanctioned so much of money for this port and the work
would start in a few months time.

Then you have got the Haldia Dock System. It is
another important port, a recently made new port. It is
doing very good work. It is a container port. The whole
concept of mother port really relates to containerisation.
In India containerisation has lagged behind. It has lagged
behind because there has been a vacuum for four to
five years. Continuous investments have not taken place.
We are trying to make it up.

Jetties are being made wherever the State
Govemments are approaching us. Coastal traffic is a State
subject. But wherever the State Governments approach
us, we lend our helping hand to them. So, jetties are
being made.

SHRI AJIT KUMAR PANJA: Sir, as | understand from
the written answer of the hon. Minister, mother or hub
port could only be there where there is modern container
facilities. It has also been stated by the hon. Minister
that at present India’s main export and import is taking
place through Dubai, Colombo and Singapore.

Sir, we are happy to note that Chennai is being
selected as one of the most important ports of the country.
But the hon. Minister has said that the Calcutta Port is

dying.

MR. DEPUTY SPEAKER: Shri Panja, it is not
‘Calcutta’, it is 'Kolkata'!

SHRI AJIT KUMAR PANJA: Sir, you are right.

Sir, | would only like to ask the hon. Minister as to
why there has been so much of a delay in sanctioning
this sum of Rs. 350 crore for the revival of the Kolkata
port. If putting in place a container system would make
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this all right then why not the Kolkata port is being
selected for this purpose? In the answer it has been
mentioned that only two ports would be selected—one in
the Eastemn region and another in the Westemn region.
Australia has gone much ahead in setting up such
container facilities in their ports. Singapore also has done
it. So, if there are resource constraints for setting up
container facilities in the ports, then we could either tie
up with these countries or ask the private enterprises to
set up container system in the ports so that development
takes place.

Sir, so far as the Hoogly Dock Port is concemed,
newspaper reports have it that some of the dry docks
are being closed there. Some of the facilities in the
Kolkata port are being withdrawn. Is that correct? What
are the new things, except dredging, that are being done
there? The entire stretch of Eastem Uttar Pradesh, Bihar,
Origsa, Bengal, Assam and the North-Eastern Region
would be benefited by this. Otherwise there would be the
same kind of problems if it were to come through Dubai,
China and other places in the Western Coast. It would
involve a lot of cost.

| would like to request the Hon. Minister to kindly
explain these points.

SHRI VED PRAKASH GOYAL: As | said earlier and
let me tell you again the criteria for selecting a mother
port. This is not done by any off the cuff thinking. One
of the most important things for selection of a mother
port and a hub and a spoke port is the geographical
location of the port. The other factors are proximity to
industry, business, markets, production and consumption
centres and closeness to intemational shipping route.

Sir, when | am talking of the JNPT at Nava Sheva,
this is close to the intemational traffic route, as has been
mentioned just now, to Colombo, to Singapore and to
Hong Kong. It is the nearest to this route. It is a well-
developed port. It was already working efficiently. One
terminal of that port has now been privatised and so
there is a competition between the two. That is the criteria.
Though Kolkata does satisty the other requirements like
proximity to industry, business, market etc., yet it is not
very close to the international shipping route.
Unfortunately, industry, not only in Kolkata but in the
whole of West Bengal has come to grief for various
reasons over a long period of time.

So, they are not generating enough traffic. There is
the question of some dry-docks being closed. | know
what the hon. Member has in mind, it is the "Hoogly
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Dock & Port Engineers™. | had been there personally to
see what the climate is like. | am happy to say that even
the workmen there did not ask me for wages or anything.
They asked me to get them work so that they can use
their skills. But, what do | do? Even the public sector
units shy away from giving work to them. The history is
that one of the jobs given to them by Andaman and
Nicobar Island Authority in 1987 has not been delivered
for various reasons. How long would a client wait? There
has been cost overrun and there has been time overrun.
But, we are now practically forcing the other public sector
units and the ports to give them work on nomination
basis. On competition basis they are not able to get
work.

The next parameter is—sufficient waterfront. Kolkata
is a riverine port. It always get filled with sand flowing
from the rivers. It needs annual dredging which is a very
costly affair. To reduce that, we have taken up a major
task, which | told you, with Rs. 350 crore. Once that is
completed, | think that is an about 18 month programme,
it will become a more successful pon.

Another parameter is—availability of state-of-the-art
equipment. Kolkata has one of the oldest equipment.
Some cranes of Jessop, etc., are 40 years old. Nowadays
in all modem ports life of the equipment is taken as 25
years. We are trying but what can we do? You cannot
overhaul; you cannot change all the equipment. It is a
very costly affair. A single crane costs Rs. 25 crore.

The next parameter is a large backup area. That is
no problem. The other parameter is deep draught. In a
riverine port, you cannot have deep draught. That is why
Haldia came. Now we are trying for some more draft.
We are trying to deepen the Channel further. Another
point is adequate railroad connection and Kolkata has

got that. But Kolkata has not got all the basic
requirements.

SHRI P.H. PANDIYAN: Mr. Deputy-Speaker, Sir, we
have been persuading the Minister for Shipping, Shri
Rajnath Singh right from 1999 in this regard. Now the
hon. Minister for Shipping, Shri Ved Prakash Goyal has
visited Tuticorin and also sent the officials to study the
situation on the spot at Tuticorin, about 15 days back
and heeded to the request that we have placed before
the Ministry on behalf of Tamil Nadu. Tamil Nadu is
surrounded by three seas—Bay of Bengal, Indian Ocean
and Arabian Sea. We built a case even in the Law of
?he Sea Conference in 1982. Tamil Nadu played a role
in t.he Law of the Sea Conference held in the United
Nations. Now seeing the East India Companies route,
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they have followed that procedure and they have selected
Chennai as a mother port, and rightly so. | thank, on
behalf of Tamil Nadu, the Minister of Shipping for selecting
the Chennai port as a mother port.

At the same time, | would say that large vessels are
being dealt with at Tuticorin. So, let it be either a
daughter port or a son port for this mother port of
Chennai. For the encouragement of this Chennai mother
port, will you allocate funds this year for upgradation of
Tuticorin port as a son port or a daughter port? It is in
my constituency.

SHRI VED PRAKASH GOYAL: In Chennai, several
terminals are now being privatised and the results are
very good. But, the assurance that the hon. Member
wants from me is already there. We are giving them one
of the best ports.

As for Tuticorin, it is so located that the operating
rates are very high. The rate there is Rs. 42 vis-a-vis
Rs. 7 on the westem coast at Gujarat. We have reduced
that as a special case by 20 per cent. We have also
introduced the volume discount, if they handle more traffic.

It is operated by PSAs, by a Singapore Company.
To add to the value of Tuticorin, we have also taken up
the Sethusamudram Project which will enhance the value
of Tuticorin.

SHRI VAIKO: Hon. Shipping Minister has given the
claritication now and we are all very happy about it. The
Tuticorin Port would play a pivotal role in the whole of
South East Asia in view of the fact that the Govemment
has decided and also in view of the fact that the hon.
Shipping Minister has committed himself to implement
the Sethusamudram Canal Project. The Tuticorin Port has
twin projects, which is inter-related to the Sethusamudram
Canal Project.

In view of this, may | know from the hon. Minister
whether he would consider expediting the dredging
operations in the Tuticorin Port so ac to encourage the
container traffic and clear the congestion in which the
Minister is aiso very much interested? He has also sent
a delegation to this effect. | would like to get a categorical
reply from the hon. Minister.

SHRI VED PRAKASH GOYAL: The tenders for
dredging have already been issued. It will not take very
long to finalise them. | am sure that this will take off.

PROF. A.K. PREMAJAM: Thank you very much for
this opportunity. In the Statement laid on the Table of
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the House, in response to the main Question, the hon.
Minister has said that efforts have been made by the
Ministry to facilitate development of one mother port/hub
port on the West Coast and the East Coast of the country
respectively. He has also stated that things are decided
on the basis of the intemational shipping routes. | may
submit that Cochin port is a very significant one and is
of great importance. This is the answer given by the
Minister.

My question is that Vallarpadam Container Project is
pending with the Govemment for quite a long time. | had
myself given several reminders to find out the position of
this Project. | would like to know through you, Sir, from
the hon. Minister, what are the plans for development of
Cochin and how long it will take for the Vallarpadam
Container Project to get materialised.

SHRI VED PRAKASH GOYAL: When we talk of
international hub port, we are really trying to divert our
traffic which today has to go to Colombo and Singapore.
For that, the ideal location is Cochin. It has been
accepted;, and it has been provided by various studies
that Vallarpadam is the ideal place for making an
international transshipment hub port. This project is going
on for very long. | have picked it up. New expressions
of interests have been shown. Earlier, tenders had been
invited and there was no good response. We have gone
about in the world, marketing the project because today
we cannot sit at home and expect the entrepreneurs to
come to us. They have to spend about Rs. 2,000 crore
because it is a project of Rs. 2,000 crore. We went to
Malaysia, Singapore and Hong Kong. They have got good
interests; the parties want to come and put their money
here and operate on BOT basis. | am expecting that
before the end of this calendar year, we should be able
to have Bhoomi Pujan at Vallarpadam.

[Translation]

SHRI SATYAVRAT CHATURVED!: Mr. Deputy
Speaker, Sir, fitty minutes have been spent in replying to
this question. Now next question will be taken up. Not
more than two questions are replied in one hour. The
distribution of time should be in such a manner that other
questions could be accommodated.

[English]

SHR! A.C. JOS: The workers working at different
ports of India had assembled last year in Delhi and
protested against privatisation. Many ports, as the hon.
Minister has just mentioned, are running on profit,
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especially the Cochin Port, and the Bombay Port. A lot
of money is in reserve, especially in the Cochin Port.
The Minister has been kind enough to state that
geographically Vallarpadam is the most ideal place for
transshipment terminal project. This project has been
pending for a long time; | think, it is pending for more
than a decade.

My humble question to the hon. Minister is this. May
| know whether international bidders are coming and
whether marketeers are coming or not. Using the reserve
money, will the Government launch the project without
losing any more time at Vallarpadam?

SHRI VED PRAKASH GOYAL: If you take the potitical
content away from this question, today, the running of
terminals all over the world is done by private operators,
even in China if that is in your mind. This has been the
practice everywhere. We have found that wherever two
terminals are being operated side-by-side, one by a private
operator and the other departmentally, there is a great
difference in the operation. | do not say anything against
the skill of the people. They are all very good engineers,
skilled people. But this is a different ball game. This is
not the game of putting up a small workshop or a factory.
It involves Rs. 2000 crore worth of investment. It is not
only in terms of Rupee but a lot of foreign direct
investment is required and a lot of conceptualisation is
required, which even after 50 years of Independence we
have not developed in our country. We are trying to
make up for the time lost.

MR. DEPUTY SPEAKER: Next question, Q. No. 243,
Shni Satyavrat Chaturvedi.

...(Interruptions)

SHRI M.V.V.S. MURTH!I: Sir, | represent
Visakhapatnam constituency. You have not allowed me
to ask supplementary ...(Interruptions)

MR. DEPUTY-SPEAKER: | have already called the
next question.

...(Interrutions)

SHRI M.V.V.S. MURTHI: Sir, | have to straighten the
record ...(Interrutions)

MR. DEPUTY SPEAKER: Next question has already
beer taken up.

SHRI M.V.V.S. MURTHI: Sir, someone has talked
about Visakhapatnam. Please allow me to speak only for
a second ...(Interrutions)
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MR. DEPUTY SPEAKER: | have already called the
next question.

...(Intaerrutions)

SHRI M.V.V.S. MURTHI: Sir, | was trying to catch
your eyes from the very beginning. | have to straighten
the record ...(Interrutions) | appreciate that you have
selected Chennai. Chennai is the right city. ... (Interrutions)

MR. DEPUTY SPEAKER: You are a senior Member.
| have called the next question. The Member has already
moved the question and the Minister has also given the

reply.
...(Interrutions)

SHRI M.V.V.S. MURTHI: Kindly allow Half-an-hour
discussion on this ...(Interrutions)

MR. DEPUTY SPEAKER: We could complete only
the second question on the list. Every day, ten to fifteen

minutes of the Question Hour are being taken away as
‘Zero Hour'.

...(Interrutions)

SHRI M.V.V.S. MURTHI: Sir, kindly allow Half-an-
hour discussion on this ...(Interrutions)

MR. DEPUTY SPEAKER: | do not have any objection
if the Minister agrees to it.

SHRI VED PRAKASH GOYAL: | welcome that.
[Translation]
Hepatitis-B Cases

‘243. SHRI SATYAVRAT CHATURVEDI:
SHRI PADAM SEN CHOUDHRY:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the attention of the Govemnment has been
drawn towards the news-item captioned ‘4.5 crore patients
afflicted with Hapatitis-B and C’, appearing in the ‘Dainik
Jagaran' dated December 4, 2001;

(b) it so, the facts of the cases reported therein;

. (c)‘ the steps taken by the Goverment to provide
smr.ned'ale and free medical treatment to the patients
afflicted with Hapatitis-B and C; and
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(d) if not, the reasons therefor?

[English]

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. C.P. THAKUR): (a) to (d) A statement is
laid on the Table of the Lok Sabha.

Statement

Viral Hepatitis can be caused by many viruses
including Hepatitis B virus and Hepatitis C virus. As per
information received from the Central Bureau of Health
Intelligence, the total reported cases of Viral Hepatitis in
the last 3 years were 113,527 in 1998, 131,798 in 1999
and 148,754 in the year 2000. However, studies based
on institutional data indicate that a significant proportion
of the population may be carriers of Hepatitis B and C
viruses, though only a small number would manifest the
disease and require treatment.

The high risk groups for infection of Hepatitis B and
C are infants, children, health care workers and those
who are vulnerable to HIV/AIDS infection as the disease
spreads through unsafe sex, unsafe blood transfusion,
injection etc. and also from mother to child. These types
of viral hepatitis do not usually cause outbreaks but cause
chronicity leading in some cases to cirrhosis and even
liver cancer.

Treatment of Hepatitis B and C is prohibitively
expensive and involves the use of anti-viral therapy using
drugs such as Interferon and Lamivudine over a long
period of time. It is far more cost effective to take stepe
to prevent the infection with Hepatitis B or C rather than
go for curative therapy.

The following measures have been taken to prevent
infection of viral hepatitis:

* Central Government hospital personnel at high
risk are being immunized against Hepatitis-B.
State Governments have also been advised to
take similar steps.

* Guidelines have been issued for mandatory
testing of blood in all blood banks.

* Promotion of safe sex under National AIDS
Control Programme is advocated.

* Health awareness campaigns regarding the
danger of using unsterile syringes and needles
under National AIDS Control Programme are
held.
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* Guidelines have been issued to State Health
authorities for use of separate sterile syringes
and needles for each injection.

* A pilot project to introduce Hepatitis B vaccine
in 15 selected cities and 32 districts in 17 States
of the country, which are high-risk areas, in order
to study the impact of administration, is likely to
be launched shortly. The pilot project is
estimated to cost Rs. 27.19 crores out of which
vaccines and AD syringes cost Rs. 23.89 crores,
which will be funded by the Global Alliance on
Vaccine and Immunization (GAVI). No vaccine
is available yet for Hepatitis-C infection.

* As data presently available about prevalence of
Hepatitis B and C is not wholly representative,
Sentinel sites are being set up all over the
country, in association with the National AIDS
Control Programme, in order to arrive at an
accurate estimate of the number of persons in
the country infected with Hepatitis B and C
viruses.

[Translation]

SHRI SATYAVRAT CHATURVEDI: Mr. Deputy
Speaker, Sir, as per the information received from various
parts of the country it has been noticed that Hepatitis B
and C has spread rapidly in the last few years. It has
spread rapidly not only in cities but in colonies of poor
and middle class people. The hon'ble Minister has
admitted in his reply that figures of last few years reveals
that the menace of infection of Hepatitis B and C has
risen continuously. The hon'ble Minister has also admitted
that reliable figures regarding this disease have not
received from the surveys conducted so far. | would like
to know whether any fresh survey has been conducted
to collect reliable figures in this regard to find out the
States, regions, villages and cities which comes under
the high risk zone regarding this disease. What is the
outcome of measures taken as per the information given
in the reply to control this disease as we all know that
on papers orders are issued to take preventive measures
but the arrangements have not been made to monitor
that what actually is being done, the impact of such
preventive measures is not received to the desired extent.
Please give information in this regard.

DR. C.P. THAKUR: Mr. Deputy Speaker, Sir, so far
the figures given in this regard is concerned, the research
has been conducted in hospital base and high risk areas.
He is concemed and | am also concemed that how
correct figures could be obtained and how these could
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be checked and proved. The survey for AIDS is done on
many sites by testing blood. This disease can also be
checked in the same manner. From this year while
conducting sentinel survey for AIDS, it will be linked with
Hepatitis B and C then only the correct figures in this
regard will come before the country.

SHRI SATYAVRAT CHATURVEDI: Since when these
preventive measures have been initiated and what is the
progress in this regard?

DR. C.P. THAKUR: We are going to start a pilot
project this year. This project will cost more than Rs. 50
crore. It will be started in 15 cities and 17 States. It will
be extended lo other districts after getfing result of the
pilot project.

SHRI SATYAVRAT CHATURVEDI: Sir, in the reply
given by the hon'ble Minister, it has been stated that
efforts are being made to control this disease through
vaccine and Iinjection. The hon'ble Minister may be aware
about the facts, as this was reported to his Department,
vaccine for this disease is being produced by some
companies within the country and Bharat Biotech company
of Hyderabad is one ot them which produce vaccine of
Hepatitis B. Complaints have been made that inferior
quality of vaccine has been produced therein and it has
also been proved. | would like to know from the hon'ble
Minister that what action has been taken against this
company? Whether it has been blacklisted, so that other
companies may not produce inferior quality vaccine. You
have admitted that treatment of this disease is quite costly
and its prevention is cheaper. What action is being taken
by the Government to maintain quality of the vaccine
produced by various companies?

DR. C.P. THAKUR: In our country, five companies
are producing this vaccine, Bharat Biotech Company of
Hyderabad, Santa Biotech of Aurangabad, Panacea
Biotech Company of Delhi and Cadila Health Care of
Gujarat. As the hon'ble Member has correctly said that
some complaints were received regarding Bharat Biotech
Company but they explained that their competitors are
doing 8o to lower their dignity. An inquiry was set up for
this purpose. Apart from it, the other companies are
producing World Level Vaccine and it is also being
exported. In total good quality vaccine is being produced
in the country and inquiry is being conducted regarding
the complaints made.

SHRI SATYAVRAT CHATURVED!: What is the
outcome of this inquiry?
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DR. C.P. THAKUR: The vaccine was alright but still
inquiry is going on.

SHR! SATYAVRAT CHATURVEDI: Mr. Deputy
Speaker, Sir, my allegation is that Bharat Biotech
produced inferior quality vaccine which affected the health
of people. Due to connivance of these people this case
is not being investigated properly. | would like to say
that proper inquiry should be conducted regarding the
quality of the vaccine and action should be taken in this
regard.

DR. C.P. THAKUR: Regarding this inquiry will be
conducted again.

[English]

SHRI SHIVRAJ V. PATIL: Sir, | know the time is
very limited. | would ask a very pointed question. The
liver diseases in India are spreading. We do not have
the medicine and we do not have the expertise to treat
them here in India. In Westem world, this kind of medicine
has not developed but in Eastern world, it has developed.
Is there any plan with the Government of India to establish
a very big and mega-institution or laboratory to study
liver diseases for providing medical facilities and the
medicines to the patients in India on its own? Or if some

scientists or doctors are trying to do such a study, would
the Govemment help them?

DR. C.P. THAKUR: Sir, certainly | agree with the
Member that no exclusive centre for research for liver
diseases is there. At some of the centres like All India
Institute of Medical Sciences and other places, there are
excellent doctors in India and they are doing very good
research work. If the resources are available, certainly |
will try to establish a separate centre for liver diseases.
That is the need of the hour. But due to resource
constraint, we are not doing it. We are thinking of
establishing a separate liver disease centre.

SHRI KIRIT SOMAIYA: Mr. Deputy-Speaker, Sir, HIV
is also connected with liver diseases. Several Members
want to ask questions. Therefore, | would request you to
kindly allow Half-an-Hour-Discussion on this issue.

MR. DEPUTY SPEAKER: All right. | will admit Half-
an-Hour-Discussion on this.
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WRITTEN ANSWER TO QUESTIONS
Leukaemia Treatment

[English]

“244. SHR!I SHANKAR PRASAD JAISWAL:
SHRI SUSHIL KUMAR SHINDE:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether a break-through in Leukaemia treatment
with a silver based Ayurvedic compound was achieved
over two years back;

(b) it so, the details of the result of further studies
made in this treatment and its evaluation, under the aegis
of the Central Council for Research for Ayurveda and
Siddha;

(c) whether the treatment has since been
recommended for general treatment of Leukaemia patients
in hospitals;

(d) it so, the details thereof; and
(e) it not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. C.P. THAKUR): (a) to (e) The Central
Council for Research in Ayurveda and Siddha, an
autonomous body under the Ministry of Health and Family
Weltare engaged in conducting research in Ayurveda and
Siddha, had sanctioned a Research Project to evaluate
the “Effect of Metal based Ayurvedic formulations on Acute
Pro-myelocytic Leukemia (APML)" in October, 1997. In a
clinical study conducted on 15 patients of APML, 4
patients died. It has been reported that out of 11 patients
who completed 90 days treatment, all were found free
from leukemia on the assessment of the bone marrow
and 10 out of 11 patients were stated to be alive.
However, the complete report was not received from the
principal investigator and the formulation was under
preliminary clinical trial, due to possible toxic effect of
metallic formulations.

A Drug Development Committee was constituted on
23.01.2001 by the Council comprising Ayurvedic experts
and modern pharmacologists to oversee the development
of the drug used in the treatment of APML cases. It was
observed that various requirements, which are essential
under scientific guidelines for development of new drugs,
are yet to be fulfiled in order to standardise the
formulation as a drug. These guidelines also need to be
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followed strictly as the formulation uses various metals
and minerals as ingredients, which may have toxic effect.

The Principal Investigator has now been advised to
submit time schedule for various actions to be taken for
drug development including preparation of a monograph
incorporating all the details of the preparation of drugs-
‘Navjivan’. They have also been advised to identify a
Laboratory which can undertake an in vitro study of the
mode of action and make arrangement for the treatment
of effluent etc., of the drug.

Treatment of Burn, Dog Bite infectious Diseases

*245. SHRI RAGHUNATH JHA: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether it is a fact that AIIMS has no facilities to
treat bum, dog bite and infectious diseases;

(b) if so, the reasons therefor,

(c) whether the Government propose to provide
treatment of these cases in the AIIMS;

(d) if so, the details thereof, and

(e) the time by which such treatment is likely to
start?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. C.P. THAKUR): (a) to (e)

Burn Cases: All india Institute of Medical Sciences
does not have an exclusive Bum Unit. The Safdarjung
Hospital which is only 100 metres away from the AlIMS,
has all the standard facilities available in its Burn and
Plastic Surgery Unit. Usually when an individual with bum
injuries reports at the AIIMS, he/she is referred to
Safdarjung Hospital after giving First-Aid. However, in a
Disaster situation where a large number of persons are
involved, the patients are admitted to the Emergency Ward
in the AIIMS and the requisite treatment is provided.

Dog Bite Cases : Normally dog-bite cases are
referred to Safdarjung Hospital. However, if the condition
of the patient is such that surgical care is required
immediately, he/she is referred to Safdarjung Hospital only
after the requisite treatment.

Infectious Diseases: Normally such cases are
referred to the Infectious Disease hospital at Kingsway
Camp, Delhi. However, in cases of Epidemic which have
assumed national importance or in cases where the
patient is not in a condition to be shifted, the patient(s)
are admitted in the Isolation Ward in AlIIMS for necessary
treatment.
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[Translation]
Promotion of Cottage Industries in Rural Areas

*248. SHRI PUNNU LAL MOHALE: Will the Minister
of AGRO AND RURAL INDUSTRIES be pleased to state:

(a) whether the Government propose to draw up any
scheme to promote cottage industries in rural areas of
the country;

(b) it so, the details thereof, and

(c) the State-wise details of the funds allocated by
the Govemment during 2001-2002 for the promotion of
cottage industries?

THE MINISTER OF AGRO AND RURAL
INDUSTRIES (SHR! KARIYA MUNDA): (a) and (b) The
Government is already implementing the Rural
Employment Generation Programme (REGP) through the
Khadi and Village Industries Commission (KVIC) for the
promotion and development of Khadi and Village Industries
including cottage industries in rural areas. Under this
programme the KVIC provides margin money assistance
at the rate of 25% of the project cost upto Rs. 10 lakhs
and for the project above Rs. 10 lakhs and upto Rs. 25
rate of margin money is 25% of Rs. 10 lakhs plus 10%
on remaining cost of the project. In the case of weaker
sections viz. SC/ST/OBC/Women/Physically Handicapped/
Ex-Servicemen and Minority Community beneficiary/
institution and for hill border and tribal areas, North
Eastern Region, Sikkim, Andaman & Nicobar Island,
Lakshadweep, the margin money grant is 30% of the
project cost upto Rs. 10 lakhs. Under the Scheme, the
beneficiary is required to contribute 10% of the project
cost. In case of SC/ST and other weaker section,
beneficiary's contribution is 5% of the project cost. The
KVIC also provides assistance to KVI sector including
cottage industries in the form of skill upgradation, training,
entrepreneurship development training, technological and
marketing support. As a result, these industries have been
registering growth in production and employment. During
the last three years the production of Khadi and Village
Industries has increased from Rs. 4519.31 crore in 1997-
98 to Rs. 6923.26 crore in 2000-2001 and employment
has increased from 56.50 lakh to 60.07 lakh during the
same penod.

In order to further strengthen the KVI Sector, the
Government has recently announced a package on
14.5.2001. The package consists of Rebate Policy for
five years, option of Rebate and Market Development
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Assistance (MDA), Insurance cover to Khadi artisans,
emphasis on improvement of Khadi products, creation of
packaging and design facilities, measures to promote
marketing, brand building, cluster development.

(c) The State-wise funds disbursed by the KVIC as
grant and loan during 2000-2001 is given in the statement
enclosed.

Statement

Statewise disbursement of grant and loan
by the KVIC during 2000-2001

(Rs. in lakhs)
S.No.  States/Union Grant Loan
Territories

1 2 3 4

1.  Andhra Pradesh 520.66 46.70
2.  Arunachal Pradesh 33.18 026
3. Assam 59.09 46.12
4.  Bihar 32628 1272
5. Goa 58 49 0.00
6. Guijarat 1167 46 19.71
7. Haryana 652.15 1.10
8. Himachal Pradesh 21732 17.24
9. Jammu & Kashmir 21954 28.92
10. Kamataka 70325 43.01
11.  Kerala 810.85 5765
12. Madhya Pradesh 30222 7450
13. Maharashtra 378.95 16.40
14.  Manipur 420.77 459
15.  Meghalaya 6123 522
16. Mizoram 0.61 1482
17.  Nagaland 198.57 130.09
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1 2 3 4
18. Orissa 67.98 53.97
19. Punjab 47303 036
20. Rajasthan 708.25 722
21.  Sikkim 320 1.83
22. Tamil Nadu 209154 31.10
23. Tripura 373 360
24. Uttar Pradesh 472314 184 84
25. West Bengal 22530 101 .81
26. Andaman & Nicobar 050 0.00
27. Chandigarh 023 0.00
28. Dadra Nagar Haveli 0.00 0.00
29. Delhi 266.76 2596
30. Pondicherry 2523 0.00
31. Daman and Diu 0.00 0.00
32. Lakshadweep 0.00 0.00
33. Chhattisgarh 0.00 0.00
34. Jharkhand 0.00 0.00
35. Uttaranchal 0.00 0.00
Total 14719 .43 91274

Tooth Problem among Chlidren

*247. SHRI RAVINDRA KUMAR PANDEY: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether the attention of the Government has been
drawn towards the news-item captioned “about 80% of
the children facing tooth problems” appearing in the ‘Dainik
Jagaran' dated February 13, 2002,

(b) it so, the facts of the matter reported therein;

(c) whether the Govemment have taken any effective
steps to increase the number of dentists and to ensure
the dental care of children; and
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(d) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. C.P. THAKUR): (a) to (d) Yes, Sir.
Though no nationwide survey has been conducted to
assess the prevalence of Dental caries in Children, some
published studies indicate the prevalence amongst children
to be 60-80%.

A National Oral Health Care Programme has been
launched as a part of the National Health Policy for
prevention of Oro-dental Problems. This programme is a
primary preventive programme and the main motto is to
generate awareness about Oral Health amongst masses
including children. All India Institute of Medical Sciences
is currently undertaking this programme on a pilot basis
in Delhi, Kerala, Maharashtra, Punjab and North-Eastem
States. The programme involves training of Dental
Surgeons at district level, who in tum train health workers,
school teachers and the community. To make available
more dentists, during the last three years, 35 Dental
colleges have been pemmitted in the private sector with a
total intake capacity of 2500 B.D.S. students.

[English]

Promotion of Ayurvedic, Unani and
Homoeopathy Hospitals

*248. SHRI J.S. BRAR: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) whether the Govemment propose to encourage
systems of medicines other than allopathy in Government
and Govemment aided hospitals in the counfry;

(b) if so, the number of trained doctors and para
medical personnel in Ayurvedic, Unani and Homoeopathic
system of medicines avallable at present; and

(c) the number of medical colleges in Ayurvedic,
Unani and Homoeopathic system likely to be opened
during 2002-20037

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. C.P. THAKUR): (a) to (c) The
Govemment proposes to draw up schemes for assistance
for setting up of Indian Systems of Medicine &
Homoeopathy (ISM&H) wing in district hospitals, speciality
clinics of ISM&H in 10 Government hospitals and speciality
treatment facilities in the next plan period.

There are 4,88,501 institutionally trained physicians
of ISM&H. There is no separate statutory council to
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regulate education and practice of ISM&H paramedical
personnel.

Medical colleges are established by the State
Governments and registered societies/trusts depending
upon the felt need and their financial resources. This
Ministry has taken steps to operationalise National Institute
of Unani Medicine for Postgraduate teaching and research
at Bangalore and construct the building of National
Institute of Siddha for Postgraduate teaching and research
at Chennai.

Blological Welfare

“249. SHRI RAM PRASAD SINGH:
SHRI PRABODH PANDA:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government are aware of the hazards
of biological warfare; and

(b) if so, the steps the Government have taken to
meet the threat of anthrax and other biological agents
which may be used by the enemies of the country?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. C.P. THAKUR): (a) Yes, Sir.

(b) The Government has taken following actions in
the context of the present international scenario:

1. A detailed list of biological agents used as
weapons prepared by the Indian Council of Medical
Research along with signs and symptoms, likely method
of dissemination, incubation period, lethality and the
availability of vaccines, anti-microbial therapy and
treatment has been circulated to Health Secretary and
Director of Health Services of all States/UTs., and Central
Government hospitals advising them to take following
precautionary steps:

* Earmarking of maximum number of beds for
emergency contingency.

Stocking of vaccines/sera/drugs to the extent
possible.

Setting up a special team of doctors for
coordinated action. They should be sensitized

on the impact of such weapons and treatment
measures.
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2. National Institute of Communicable Diseases, 22,
Sham Nath Marg, Delhi-110054, an Institute under
Directorate General of Health Services, has been
designated as the nodal agency for carrying out the tests
of suspected Anthrax samples. Facilities for testing Anthrax
Bacillus are also available in National Institute of Cholera
& Enteric Diseases, Kolkata, Department of Microbiology,
AlIMS, National Institute of Virology, Pune, Enterovirus
Research Centre, Mumbai, Vector Control Research
Centre, Pondicherry, Centre for Research in Medical
Entomology, Madurai, Institute of Pathology, Safdarjung
Hospital, New Delhi, National Institute of Occupational
Health, Ahmedabad and Indian Veterinary Research
Institute, 1zzat Nagar, Uttar Pradesh.

3.Do's & Don't have already been published in the
leading National Dailies regarding Anthrax.

4. Two expert group meetings were held ‘1st & 17th
October) in the Ministry of Health and Family Welfare, to
review the management (diagnosis, treatment, IEC
activities etc.) of recently emerging diseases of public
health importance like Dengue, Anthrax etc. Eminent
experts in the field of medical science from different
organizations in the country, senior officials of Ministry of
Health & F.W., and chiefs of different Government and
private hospitals in Delhi, participatéd in the meeting and
deliberated on various aspects of the bio-terrorism in the
backdrop of current global situation.

5. Two expert group meetings (18th and 21st October,

2001) were held to finalise guidelines to be issued in CD
Alert.

6. CD Alert, a monthly Newsletter of National Institute
of Communicable Diseases titled “Bioterrorism-Public
Health System to Remain Alert” exclusively on Antrax
has been widely circulated. It has also been put in the

Website of MOHFW (http.//mohfw.nic.in) for information
of general public.

7. A meeting-cum workshop on Biological & Chemical
Terrorism was convened by the Department of Health on
29th October, 2001, in New Delhi, wherein Health
Secretary, Home Secretary and Director of Health Services
from various States/UTs., eminent experts in the field of
medical science from ditferent organizations in the country
and heads of ditferent hospitals in Government and private
sector in Delhi participated and deliberated on various
aspects. The objectives of the meeting were to discuss
the preparedness at all levels by way of sensitization of
doctors, health pérsonnel and general public. The
representatives from the States informed the Central
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Government about the preparatory measures taken by
them and assured availability of drugs in adequate gquantity
to tackle any situation.

[Translation]
Eradication of Blindness

*250. SHRI RUPCHAND MURMU:
SHRIMATI JAYASHREE BANERJEE:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the attention of the Government has been
drawn towards the news-item captioned “number of blind
would be double in 20 years” appearing in the ‘Times of
India’ dated January 21, 2002;

(b) if so, the facts of the matter reported therein;

(c) whether despite major advancements in eye care
more people in the country suffer from complete loss of
sight, brought on largely by treatable condition, now, than
a decade ago;

(d) it so, the details thereof;

(e) whether any worldwide campaign was launched
by the World Health Organisation for elimination of
avoidable blindness; and

(f) it so, the details regarding the medical assistance
extended in favour of India by the WHO?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. C.P. THAKUR): (a) and (b) Yes, Sir.
The estimates published in the ‘Times of India’ dated
21.01.02 are based on a study limited to Andhra Pradesh
only and therefore cannot be extrapolated to the entire
country. Estimated blind persons in the year 2001 would
be about 15 million projected on the basis of National
Survey (1986-89). The number of cataract operations
carried out annually are in excess of the estimated new
cases every year. In view of this, there is no reason to
believe that the pool of blind persons is increasing over
the years.

(c) and (d) Nearly 80% of blind persons can be
treated for restoration of their vision through Cataract
Surgery, provision of glasses and management of other
eye problems. Performance of Cataract Surgery has been
steadily increasing from 16 lakhs in 1992-93 to 37 lakhs
during 2000-2001.
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(e) and (f) Yes, Sir. A “VISION 2020 : The Right To
Sight” global initiative has been launched by WHO. A
comprehensive plan of action is being prepared by a
working group constituted by the Ministry of Health and
Family Weltare on “Vision 2020: The Right to Sight”
initiative in India. The plan includes controlling blindness
due to cataract, glaucoma, diabetes, refractive errors and
comeal blindness with special focus on prevention and
control of blindness in children. The Vision 2020 initiative
aims at reducing avoidable blindness by the year 2020.
This initiative is being assisted by WHO for which US$
2 lakhs have been sanctioned for biennium 2001-2002.
However, the programme in the field will not be eligible
for any funding from WHO.

[English)]
lodine Deficiency Disorders

*251. SHRI IQBAL AHMED SARADGI:
SHRI G. MALLIKARJUNAPPA:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether as per the report of Indian Coalition for
Control of lodine Deficiency Disorders (ICCIDD), eight
persons out of every hundred, suffer from goitre in the
country;

(b) if so, whether according to the ICCIDD statistics,
out of 29 million babies bom every year in the country,
more than a lakh are likely to suffer from some form of
1DD;

(c) whether the Government have examined this
report; and

(d) it so, the steps taken/being taken in this regard?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. C.P. THAKURY): (a) to (d) The Indian
Coalition for Control of lodine Deficiency Disorders
(ICCIDD) do not have any report or published statistics
in this regard. However, as per surveys conducted by
the Directorate General of Health Services, Indian Council
of Medical Research and other Health Institutions, out of
305 districts surveyed at different times in 28 States and
5 Union Territories, 252 districts are endemic where the
prevalence of lodine Deficiency Disorders is more than
10%.

In order to control the problem of lodine Deficiency
Disorders among ali sections of the population in the
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country, the Government of India is implementing the
National lodine Deficiency Disorders Control Programme.
So far, all the States/UTs, except the State of Kerala
and Gujarat, have banned the sale of salt other than
lodated salt in their entire State/UT. However, there is
partial ban in the State of Andhra Pradesh and
Maharashtra. The use of iodated salt is being promoted
in all the States/UTs through intensive Information,
Education and Communication (IEC) activities in
association with Doordarshan, All India Radio, Song and
Drama Division, Directorate of Field Publicity and the
Directorate of Advertisement and Visual Publicity (DAVP).
Beside this, the Ministry of Health and Family Welfare is
also providing financial assistance to the States/UTs to
take up health education activities at their own level
depending upon the local needs.

MTNL Measures to Improve Public
Utility Services

*252. SHRI CHANDRAKANT KHAIRE: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleassd to state:

(a) whether M.T.N.L. have taken various measures
to improve public utility services in Delhi and Mumbai:

(b) it so, the details thereof alongwith formalities
required for availing of each service city-wise;

(c) whether these services include issue of duplicate
bills by any office of customer service in each city;

(d) the time-limit prescribed to redress the grievances
registered on telephone complaint service;

(e) whether automatic rent rebate is provided to
subscribers, whose telephone connection remains non-
functional for more than 7 days continuously;

(f) it so, the details thereof: and

(@) it not, the time-limit tixed for repair of faulty
connections?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI PRAMOD
MAHAJAN): (a) and (b) The following measures have

been taken by MTNL to improve public utility services in
Delhi and Mumbai:

* Call Center Concept for 197 and other level 1
services has been introduced in Delhi. To begin
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with, main call center for 197 at Kidwai Bhawan
with 52 positions is ready and under trial.

* Departmental as well as private PCOs (Public
Call Offices) have been opened at all prominent
places like hospitals, railway platforms, airports,
bus stops, schools, colleges, cinemas, main
markets etc.

3/4 digit toll free numbers have been opened
for various public utility services, like ambulance,
fire, police, accident and trauma, eye donation,
child help line, blood donations, AIDS awareness,
various inquiries (railway, airport, roadways,
water, electric efc.).

To have close interaction with public, MTNL has
opened Customer Service Centres and Sanchar
Haats where facilities like registration of new
telephones with choice of telephone No. and
instrument, issue of duplicate bills and bill

payment, sale of prepaid cards etc. are being
provided.

The procedures for availing various facilities including
PCOs have been simplified and made customer friendly.

(c) Duplicate bills are also issued at Customer Service
Centres.

(d) Normally, the telephones are rectified within 48

hours. Only few cases get delayed due to underground
cable faults.

(e) to (g) The automatic rent rebate is provided to
all those customers whose telephones remain non-
functional for 7 days or more.

Medical Councll of India

‘253. SHRI K.E. KRISHNAMURTHY:
SHRI K. YERRANNAIDU:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the functions of Medical Council of India;

(b) the total members of the Council as on date,
both nominated and elected, separately;

(c) the number of vacancies of members in MCI as
on date;
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(d) the reasons therefor and the steps taken to fill
up the same;

(e) whether the Government propose to wind up the
council to economise Govemment expenditure and take
the functions of MCI directly under their own hand; and

(f) it so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. C.P. THAKUR): (a) to (f)

1. Functions of the Medical Council of India:
* Maintenance of uniform standards of medical

education—both at the Undergraduate and
Postgraduate levels.
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* Conducting inspections/visits of medical colleges
for sending recommendations to the Central
Government for grant of permission under the
provisions of section 10A of the Indian Medical
Council Act, 1956, to start medical colleges for
MBBS course; starting of new postgraduate
courses; and increase of seats.

* Sending recommendations to the Central
Government for recognition or de-recognition of
the medical qualifications offered by the medical
institutions within and outside the country.

* Maintenance of Indian Medical Register and
grant of provisional/permanent registration to
persons who have obtained recognized medical
qualifications.

* lIssue of good standing certificates to registered
medical graduates.

2. Membership and Vacancies in the Medical Council of India as on date:

Category of Members Total Members in Vacant
Membership position

State Government nominees 28 26 02

Central Government 08 08 Nil

nominees

Registered Medical 17 06 1"

Graduates in the States

(elected)

University Representatives 59 32 27

(elected)

Representatives of persons 07 Nil 07

with Licentiate medical

qualification (elected)

Total 119 72 47
3. Reasons for the vacancies and the action taken 4. For nominating the State Government

to fill up the same: The Central Government in
consultation with the State Governments, appoints the
Retuming Officers to conduct election of the representative
of the Registered Medical Graduates in the States. The
Central Government also appoints the Retuming Officer
to conduct the election to the seven seats in the Council
for persons with licentiate medical qualifications. The
Registrars of the Universities are requested by the Central
Government to conduct the election of the representatives
of the Universities.

representatives, the Central Government requests each
State Govemment to forward the namee of their nominees.

5. These authorities are being repeatedly requested
by the Central Government and the Medical Council of
India to expedite the election and to forward the names
of their representatives. On its own, the Central
Government is not in a position to fill up the vacancies
unless it receives the names of the persons elected for
the membership of the Councilthe State Govemments
forward the names of their nominees.
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6. The vacancies in the Council are remaining unfilled
mainly on account of the following reasons:

* The vacancies of the nominees of the State
Governments in the Council persist because the
State Government concemed have not forwarded
the names of their nominees to the Central
Government.

* The representatives of the Universities have to
be elected from amongst the members of the
medical faculty of the University by the Senate
or Court of the University in its meeting. Some
of the Universities have not been able to elect
their representatives for years due to inordinate
delay in reconstituting the Senate. In some
cases, the Senate has not met for a long time.

In the case of election of representatives of the
Registered Medical Graduates in the States,
some of the Returning Officers have not
conducted the election for a long time due to
non-availability of up-to-date voters list and
election disputes.

The Returning Officer appointed to conduct
election for the seven seats in the Council for
persons with licentiate medical qualifications have
not been able to conduct the election for a long
time mainly because some of the State Medical
Councils have not been able to provide the up-
to date list of voters.

7. The Medical Council of India has been set up by
an Act of the Parliament and performs various statutory
functions as per the provisions of the Indian Medical
Council Act, 1956. There is no proposal with the Central
Government to wind up the Medical Council of India and
take over its functions.

[Translation]
Capitation Fees in Medical Colleges

*254. SHRI LAXMAN GILUWA: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government are aware that the

Medical Colleges in the country are charging exorbitant
capitation fees from the students;

(b) if so, the details theveof:

(c) whether it is also a fact that the deserving
students, who cannot afford the capitation fees, are not
getting admission in medical colleges; and
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(d) if so, the action taken by the Union Government
in this regard?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. C.P. THAKURY): (a) to (d) With a view to
prevent the commercialisation of medical colleges, and
also to prevent private medical colleges from charging
capitation fees, the Supreme Court of India in the case
of Unnikrishnan J.P. Versus State, evolved a scheme for
regulating admissions in private medical colleges. As per
the scheme, 50% of the total seats are to be merit seats,
35% are payment seats and the remaining 15% are seats
earmarked for NRI/Foreign students in all the private
medical colleges, except for minority colleges. The
admission to the first two categories i.e. merit and
payment seats is to be made by the competent authority
in the respective States, on the basis of merit to be
determined either on the basis of a compestitive entrance
test or on the basis of the merit determined in the
qualifying examination. In minority medical colleges. 50%
seats are filled through the competent authority of the
respective State Government and remaining 50% are filled
by the management on the basis of merit amongst the
candidates belonging to the concemed minority. Since
merit is the sole criteria for obtaining admissions, hard-
working and meritorious students have benefitted by the
scheme evolved by the Supreme Court. As regards the
fee structure, this had been fixed by the Supreme Court
for the period 1993-94 to 1996-97. Subsequently, the
Central Government has been fixing the upper ceiling of
fee for merit and payment seats in private medical
colleges and within this upper ceiling, the fees in each
medical college is being fixed by the respective State
Govemment. No fee has, however, been prescribed by

the Central Government for 15% seats earmarked for
NRi/Foreign students.

[English]
Road Network with Ports

*255. SHRI DILEEP SANGHANI: Will the Minister of

ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a) the details of action plans to link road network
with the major ports;

(b) whether their feasibility studies have been
completed; and

(c) it so, the details of the ports in Gujarat to be
linked with road network?

THE MINISTER OF STATE OF THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN.
(RETD.) B.C. KHANDURI): (a) The details of the action
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plan for the projects to link road network with major ports
in the country are given in the enclosed Statement.
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(c) The only major port in Gujarat is Kandla and
improvement of road connectivity to it is under
implementation by four-laning of Samkhiali-Gandhidham

(b) Yes, Sir. section of National Highway-8A, which will connect with
East-West Corridor.
Statement
Port Connectivity Projects
S.No. Port Stretches for Development Length in Likely date of
Km. completion
1. Paradip National Highway-5A 74 September, 2005
(From Km. 0 to Km. 74)
2. Haldia National Highway-41 53 April, 2005
(From Kolaghat on NH-6 to Haldia)
3. Visakhapatnam State Road 12 April, 2005
4. Chennai & Ennore Chennai-Ennore Expressway 6 December, 2005
5. Tuticorin National Highway-7A 51 September, 2005
(Tuticorin-Tirunelveli section)
6. Cochin National Highway-47 10 June, 2005
(From Km. 348/382 to Km. 358/300
including 5 bridges)
7. New Mangalore National Highway-17 37 September, 2005
(Kasargodu-Mangalore-Udupi
section) and National Highway-48
(Mangalore-Bantwal section)
8. Mormugao National Highway-17B 18 September, 2003
(From Port to Verna Junction on
NH-17)
9. Jawaharial National Highway-4B + National 30 April, 2005
Nehru Port Highway-4, 10
State Highway-54
+
Amra Marg
+ 6
Panvel Creek bridge
10. Kandla National Highway-8A 56 June, 2002

(Samkhiali-Gandhidham)

National Centre for Policy Research

these centres, so far; and

*256. SHRI MANJAY LAL: Will the Minister of AGRO
AND RURAL INDUSTRIES be pleased to state:

(a) the details of the programmes drawn up for the
establishment of National Centre for Policy Research for
Small Scale and Agro and Rural Industries;

(c) the resuits thereot?

(b) the details of research projects undertaken by

THE MINISTER OF AGRO AND RURAL
INDUSTRIES (SHRI KARIYA MUNDA): (a) There is no
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proposal under consideration of the Govemment to set
up any such Centre.

(b) and (c) Does not arise.
Small Family Norms

*257. SHRI RAMSHETH THAKUR:
SHRI ASHOK N. MOHOL:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether there is no uniform policy to give
incentives/disincentives for adopting Small Family Norms;

(b) if so, the reasons therefor;

(c) whether the Government propose to enact a
legislation to encourage the people for adopting Small
Family Norms;

(d) if so, the details thereof; and

(@) the assistance provided to each State for the
purpose of encouraging people to adopt Small Family
Norms during the last three years?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. C.P. THAKUR): (a) and (b) Govemment
has adopted National Population Policy, 2000, on 15th
February 2000. The Policy affirms the commitment of the
Government to the voluntary and informed choice and
consent of citizens, while availing of reproductive heaith
services and continuation of target free approach in
administering family planning services.

The Policy, however, enumerates following
promotional/motivational measures to support the strategic

themes listed in the Policy for early population stabilisation
in the country:

(1) The Balika Samridhi Yojana run by the
Department of Women and Child Development,
to promote survival and care of the girl child
will continue. A cash incentive of Rs. 500 is
awarded at the birth of the girl child of birth
order 1 or 2.

(2) Matemity Benefit Scheme run by the Department
of Rural Development will continue. A cash
incentive of Rs. 500 is awardad to mothers who
have their first child after 19 years of age, for
birth of the first or second child only.
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Disbursement of the cash award will in future
be linked to compliance with antenatal check
up, institutional delivery by trained birth attendant
and registration of birth and BCG immunisation.

(3) A Family Welfare-linked Health Insurance Plan
will be established. Couples below the poverty
line, who undergo sterilisation with not more than
two living children, would become eligible (along
with children) for health insurance (for
hospitalisation) not exceeding Rs. 5000, and a
personal accident insurance cover for the spouse
undergoing sterilisation.

(4) Couples below the poverty line, who marry after
the legal age of marriage, register the marriage,
have their first child after the mother reaches
the age of 21, accept the small family norm,
and adopt a terminal method after birth of the
second child, will be rewarded.

(5) Creches and childcare centres will be opened
in rural areas and urban slums. This will facilitate
and promote participation of women in paid
employment.

(6) A wider, affordable choice of contraceptives will
be made accessible at diverse delivery points,
with counselling services to enable acceptors to
exercise voluntary and informed consent.

(7) Facilities for safe abortion will be strengthened
and expanded.

{8) Local entrepreneurs at village levels will be
provided soft loans and encouraged to run
ambulance services to supplement the existing
arrangements for referral transportation.

(9) Increased vocational training schemes for girls,
leading to self-employment will be encouraged.

(10) Strict enforcement of Child Marriage Restraint
Act, 1976.

(11) Strict enforcoment of the Pre-Natal Diagnostic
Techniques Act, 1994.

(12) Soft loans to ensure mobility of the ANMs will

be increased.

(c)‘and (d) In view of the Comprehensive National
Population Policy having been adopted in 2000 only, there
is no proposal of bringing any fresh legislation.
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(e) A Statement showing the assistance during the each State for the purpose of encouraging people to
last 3 years provided by the Govemment of india to adopt Smail Family Norms is enclosed.
Statement

Assistance Provided to each State for Encouraging to adopt small family norms during the last Three Years

(Rs. in lakhs)

S.N. Name of State 1998-99 1998-2000 2000-2001
In Cash In Kind Total In Cash In Kind Total In Cash In Kind Total

1 2 3 4 5 (] 7 8 9 10 1

1. Andhra Pradesh 11652.79 296141 1461420 1660939 30233 1963270 173639 3458.96 20822 95
2 Arunachal Pradesh 144,06 1575 219.18 23120 10335 33455 256.18 130.72 386.90
3. Assam 326045 M35 43780 707123 N8 84929 6466 42 1817.62 8284.04
4 Bihar 879262 402528 1281790 2843589 486839 3330428  13087.2 59571 1904543
5. Goa 18483 58.94 4317 434 8250 325.94 26958 125461 9529
6. Gujarat 1050385  2108.13 1261198 1461287 260021 17213.08 7201.05 333535 10536 A0
1. Haryana 274601 90666 365267 338806 101959 4407.75 3878.80 1420.10 5298.90
8 Himachal Pradesh 197397 39571 BB 0690 33833 2407 34 T 47020 24897
9. Jammu & Kashmir 1600.73 45577 205650 180364 45821 26185 191398 53943 U5341
10. Kamataka 768102 MM195 979297 1697835  2107.70 1908605 1300234 2640.17 15642 51
1" Kerala 419043 131351 550394 548787 137624 6864.11 5478.14 157588 7054.02
12. Madhya Pradesh 856608 458746 1315354 11371395  4988.02 1636197 1082086 S471.07 1629793
13. 1116404 387220 1503624 1197124 392485 1589609  13758.03 4B 1818133

62226 108.80 731.06 90739 1479 105535 97887 118.94 109781
32875 140.78 46953 9821 15250 750.71 4179 13993 mn
291 68.77 30788 36847 7580 4427 456.13 nan 52645
1. 2479 9031 33827 40278 93 50051 65172 90.13 54785
18, 471089 177373 648462 605345 176556 B2 674234 1630.78 8373.12
19. 255865  M2551 368406 2414 124695 418809 na9n 1284 46 M7 3

849229 268855 1118084 430720 32383 1754557 14506 55 0305 1854560

SEERERE
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1 2 3 4 6 7 8 9 10 1
21 Sikdam wn 4148 34940 41673 6833 485.06 65355 3873 69228
2 Tamil Nadu 919730 258239 171949 2127003 183306 2310319 2119598 1708.95 2290493
2. Tripura 1781461 19398 197559 82348 17700 100048 1683.73 211.06 1894.79
A Uttar Pradesh 448252 877356 5125608 2629563 1035672 3665235 2266933 1133842 34007.75
2. West Bengal M85 317295 1429580 900346 294478 1194824 1081382 3140.07 13953 89
Tota! (States) 15455279 4481499 19936778 20366441 4841724 25208165 18019870 5518296 23538146
[Translation) [English]

Water Borne Diseases

*258. SHRI SURESH RAMRAO JADHAV: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether the Govemnment have any proposal to
launch a National Programme to prevent the water bome
diseases;, and

(b) it so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. C.P. THAKUR): (a) and (b) A proposal
for a comprehensive National Programme for Control of
Water Bom Diseases under the 10th Five Year Plan has
been forwarded to the Planning Commission for
consideration. The proposed programme includes the
following elements:

1. ldentification of areas with heavy burden of
water-borne diseases.

2. Water quality monitoring and surveillance.

3. Collaborating mechanism with Department of
Drinking Water Supply.

4. Administration of Anti-helminthic drugs.

o

Standardised treatment protocol for water-bome
diseases.

Distribution of halogen tablets.
IEC and Community participation,
Capacity building.

Monitoring and Evaluation.

© ® N o

Three-Tier Satellite Communications

*259. SHRI P.R. KYNDIAH: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Government are contemplating to
provide a three-tier satellite telecommunication system to
connect all the seven North-Eastern States with the rest
of the world; and

(b) if so, the details thereof and. by which date the
proposed system is likely to be started?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI PRAMOD
MAHAJAN): (a) and (b) All the State Capitals in the North
East have connectivity by microwave systems. In addition,
Guwahati, Shillong and ltanagar are having optical fibre
connectivity also. Guwahati, Agartala and Gangtok have
been provided with satellite connectivity. So far as
connectivity for other exchanges in North Eastern States
is concemed, this is provided by satellite or microwave

or optical fibre system depending upon technical teasibility
and economic viability.

A plan for three tier telecommunication system for
the State Capitals has been drawn up in which it has
been proposed that as far as possible, the State Capitals
will have a connectivity with three media, viz. microwave,
optical fibre and satellite subject to availability of adequate
resources. In line with this overall approach, work is in
progress to connect the remaining State Capitals by
optical fibre cable Progressively during 2002-2003
depending upon the working environment. Likewise,

satellite connectivity will also be provided subject to
availability of resources.
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impact of Mobile Phones on Health

*260. SHRI NARESH PUGLIA: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the WHO have conducted any study on
the use of mobile phones as a risk to the human brain;

(b) if so, the detail thereof;

(c) whether it has been found that electromagnetic
fields in mobile phones are causing brain cancer,

(d) it so, whether the Govemment have conducted
any research on the use of mobile phones causing
adverse health consequences; and

(e) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. C.P. THAKUR): (a) to (e) According to
published literature of WHO and other agencies to date,
there is no conclusive evidence of adverse health effects
of use of mobile phones on human beings. An
epidemiological case control study conducted in USA has
not established the increase in risk of brain tumors from
use of cell phones. The papers published in Lancet on
25th November, 2000, have reviewed studies carried out
on the effect of mobile telephones. There is no clear
evidence of any association of mobile phones with brain
tumors and other malignancies.

Extradition Treaty with Pakistan

2569. SHRI VILAS MUTTEMWAR: Will the Minister
of EXTERNAL AFFAIRS be pleased to state:

(a) whether there is any extradition treaty with
Pakistan;

(b) if not, whether the Government propose to have
any such treaty with Pakistan; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI OMAR ABDULLAH): (a) to
(c) There is no extradition treaty between India and
Pakistan.

During the visit to India of Pakistan President, Pervez
Musharrat, in July 2001, Home Minister, Shri L.K. Advani,
had specifically proposed to the latter the conclusion of
an Extradition Treaty between the two countries. The
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President of Pakistan tumed down the suggestion arguing
that such a Treaty was possible only after the
normalization of relations between the two countries.
Recently however media reports have stated that the
Foreign Minister of Pakistan has suggested that the
conclusion of such a treaty could be explored when
dialogue between India and Pakistarn resumes, and the
question of 20 fugitives from law sought by India from
Pakistan could be considered in that context.

It is quite obvious that Pakistan is attempting to use
the issue of an Extradition Treaty purely for purposes of
propaganda and as a delaying tactic to divert attention
from the fact that Pakistan continues to provide safe
haven to terrorists and other fugitives from law.

Vacant Posts

2570. SHRI AMAR ROY PRADHAN: Will the Minister
of SHIPPING be pleased to state:

(a) the category-wise names of posts lying vacant in
his Ministry/Departments and subordinate offices under
his Ministry as on March 31, 2002, alongwith the date
since when these are lying vacant and reasons therefor,
and

(b) the time by which these posts are likely to be
filled up?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING (SHRI SHRIPAD YASSO NAIK): (a) and (b)
The information is being collected and will be laid on the
Table of the Lok Sabha.

Condensed Courses for Doctors

2571. SHRI P. RAJENDRAN: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government propose to introduce a
regular condensed course in Homoeopathy for the doctors
of Allopathic disciplines;

(b) whether there are any demands for such a course;
(c) if so, the details thereof, and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI A. RAJA). (a)
to (d) The Govemment of India have requested the
Maedical Council of India to consider the inclusion of the
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basic principles and concepts of Ayurveda, Homoeopathy
and Unani in the curriculum of MBBS students. The
Council have constituted a Sub-Committee to consider
the matter.

[Translation]
Electronic Exchanges

2572. SHRIMATI SENGEETA KUMARI SINGH DEO:
SHRI BIR SINGH MAHATO:
SHRI SHIVAJI MANE:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the number of telephone exchanges in Orissa,
West Bengal and Maharashtra which have not been
converted into electronic exchanges so far, State-wise
and Location-wise,

(b) the time by which these exchanges are likely to
be converted into electronic exchanges, State-wise,

(c) the number of the telephone exchanges in each
of the above State decided to be converted into electronic
exchanges during the last two years in these States; and

(d) the target set for conversion of telephone
exchanges into electronic ones in the country during the
Ninth Five Year Plan?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI TAPAN SIKDAR): (a) Yes, Sir. All the telephone
exchanges in Orissa, West Bengal and Maharashtra are
electronic exchanges.

(b) to (d) Does not arise in view of (a) above.
[English)]
Terrorist Atfected Areas

2573. SHRI RAMJEE MANJHI: Wili the PRIME
MINISTER be pleased to refer to the reply given to
Unstarred Question No. 677 dated November 21, 2001

regarding Scheme for terrorist affected areas and
state:

(a) whether the information has since been collected:

(o) if so, the details thereof;
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(c) whether there is any proposal to give a special
package to Gaya to counter terrorist insurgency;

(d) if so, the detail thereof; and
(e) if not, the reasons theretor?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS, MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINISTER OF STATE
IN THE DEPARTMENTS OF ATOMIC ENERGY AND
SPACE (SHRIMATI VASUNDHARA RAJE): (a) to (e) Sir,
the information is still awaited from the Govemment of
Bihar.

[Translation]

Release of Balance amount for Family Welfare
Programme

2574. SHRI SURESH CHANDEL: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state
the names of the States to which the Union Government
have yet to release the remaining funds under the
National Family Welfare Programmes for the year 2001-
2002 alongwith the amount thereof, separately?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): All
the States/UTs have been released funds by Central
Government for various schemes under the National
Family Welfare Programme depending on the budgetary
allocation in 2001-02. However, the excess expenditure
incurred by the States over and above the grants released
by Govermment of India during the previous years, also
known as Arrears, amounting to Rs. 27937.19 lakhs is

pending tfor release to the following States for want of
necessary funds:

S.No. States

(Rs. in Lakhs)
1 2 3
1. Assam 501.77
2 Tripura 1667.23
3. Bihar 6041.96
4, Tamil Nadu 2856.82
5. Kerala 3004.34
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A 2 3
6. Rajasthan 1717.73
7. Uttar Pradesh 6759.62
ﬂ Kamataka 2399.77
.% Haryana 448.05
1 0. Maharashtra 2449.90
Total 27937.16

-

Telephone Adalats in West Bengal

¢

f 2575. SHRI BIR SINGH MAHATO: Will the Minister
i#of COMMUNICATIONS AND INFORMATION
?;TECHNOLOGY by pleased to state:

i

1 (a) the dates on which the Telephone Adalats were
rorganised in each district of the West Bengal during the

‘last two years;
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(b) the number of cases referred to these Adalats
and disposed of during the above period, districts wise;
and

(c) the details of the incentives provided to the
telephone subscribers alongwith the rules laid down for
organising Telephone Adalats?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI TAPAN SIKDAR): (a) The dates on which the
Telephone Adalats were organised in each district of the
West Bengal during the last two years is given in the
enclosed statement.

(b) The number of cases referred to these Adalats
and disposed of during the above period, districts wise is
given in the enclosed statement.

(c) The details of the incentives provided to the
Telephone subscribers is given in the enclosed Statement.
Telephone Adalat is organized once in three month at
Telecom Circle level and once in two months at
Secondary Switching Area (Telecom District) level.

Statement

f Telephone Adalats heid in West Bengal State during 2000-01 & 2001-02

'SN.  Nameol  Name of 2000-2001 20012002
' Telecom Revenue
Distic District
; No. of Dass  No.of Moo cenives No. of Dets Mool No o lnoenives
: Adalats cases  cases  Provded Adelsts Cases  Provided
Organised Relomed Disposed  (Rs) Organised Relfered  Disposed  (Rs.
ot on
1 2 3 s 5 6 7 8 9 10 1 12 1
1 Asansol Burdwan 1 008200 18 8 6613 3 BEN01 47 a 0
19.12.2001
i 12.03.2002
2 Bkn  Bakn 2 209200 1 0 16028 3 2EX01 2 19 0
24.01.2001 24082001
01,09.2001
3 Behampos  Mushidsbad 4 12062000 210 210  Z!816 5 0052001 128 128 15479
20092000 26072001
16.01.2001 26.09.2001
15.03.2001 28.11.2001

24.01.2002
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1 13
1 2 3 4 5 6 7 8 9 10 1" 2
4 Caloutta 24-Parganas 2 29.11.2000 " 1" 20960 2 11.05.2001 49 49 18905
(North)
2-Parganas
{South]
Howrah 08.12.2000 22.02.2002
Hooghly
5 Coochbehar  Coochbshar 1 22.12.2000 4 41 0 1 12.09.2001 6 6 4290
6 Jaipaiuri  Jalpaiguri 4 19052000 17 10 B35 2 29.06.2001 21 7 0
13.09.2000
27.12.2000 21.09.2001
13.03.2001
1 Kharagpur Midnapur 1 24.01.2001 0 0 0 1 24.08.2001 62 45 0
8 Krighnagar Nadia 1 28.11.2000 28 1 0 1 28.9.2001 20 20 98000
9 Malda Maida 1 2.12.2000 0 0 0 2 26.11.2001 0 0 0
12.02.2002
10 Puruia Purulia 0 Nil Nil Nil Nil 0 Nil Nil Nil Nil
1. Raigan) Uttar 2 19.12.2000 2 2 1696 1 23.05.2001 2 20 0
Dinai
Dakshin 11.07.2000
Dinajpur
12 Shigun Darjesling 2 28022001 5 T 0 4 13072000 . 77 4% 0
14.07.2001
24.02.2001 12.11.2001
13.11.2001
13 Suni Birbhum 1 27.12.2000 1 1 0 5 24.07.2001 26 26 886
24.08.2001
08.11.2001
24.12.2001
27.02.2002
[English]

Bye Pass Road on National Highway 208

2576. SHRI KODIKUNNIL SURESH: Will the Minister
of ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a) whether the Government have any proposal for
construction of bye pass road on National Highway 208:

(b) it so, the details thereof;

(c) whether any preliminary survey has been
conducted in this regard, and

(d) if so, details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN.
(RETD.) B.C. KHANDURI): (a) No, Sir.

(b) to (d) Do not arise.
Popularization of Homoeopathy

2577. SHRI T. GOVINDAN: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state :

(a) whether the Government propose to constitute a
committee to Study the level of integration in the practice
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of Homoeopathy Medicine in various countries and to
introduce an effective utilization of this system in the
country,

(b) if so, the details thereof; and

(c) the number of posts of Homeopaths have been
created since the inception of the Department of ISM &
Homoeopathy?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a)
and (b) There is no such proposal to study the level of
integration in other countries.

There are 297 Homoeopathy Hospitals and 7437
dispensaries in the country. The State Governments have
been advised to post ISM & H physicians in Primary
Health Centres and make available drugs in the hospitals
and dispensaries. An Essential Drugs List has been
prepared and sent to State Governments.

(c) Presently, there are 77 posts of Homoeopathy
physicians at various levels under the Department of ISM
& Homoeopathy.
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Utilisation of Capacity

2578. SHRI DALPAT SINGH PARSTE: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) the details of the installed capacity of each Public
Sector Undertaking under his Ministry and utilization
thereof at present;

(b) the reasons for low utilization of capacity if any,
in each such undertaking; and

(c) the steps are being taken to increase the capacity
utilization in each such undertaking?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI PRAMOD
MAHAJAN): (a) Following are the Public Sector
Undertaking (PSUs) under the administrative control of the
Ministry of Communications & Information Technology viz.

(i) ET&T Limited; and
(ii) Semiconductor Complex Limited (SCL)
(iii) Bharat Sanchar Nigam Ltd. (BSNL) &

(iv) Indian Telephone Industries (ITl)

Department of Information Technology

Department of Telecommunications

(i) ET&T Ltd. : ET & T is under winding up and as such is not involved in any production.

(i) SCL Ltd. : The details of installed capacity and utilisation are as foliows:

(Qty. in thousands)

Installed Capacity

Utilisation (approx.)

(i) VLS! Watfer (8") Fabrication
(i) SystemvBoard Level Assembly

20 10%
100 90%

(iii) Bharat Sanchar Nigam Limited (BSNL): The BSNL
is mainly a service provider. However, it has under its
control some telecom factories producing items for captive

consumption. The details of the production capacity of
major products vis-a-vis present utilisation are as under:

Product Production capacity %utilisation of capacity
1 3
Buttinski Telephone 42000 95
CBT-95 23000 143
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1 3
CD Cabinets 22000 109
CT Boxes 100 pair 24000 104
D.P. Boxes 800000 100
Line Jack Unit 4300000 107
MDFs 7250 100
Modems 3000 100
MW Towers (in MT) 10000 73
Tube of sorts 825000 81

(iv) Indian Telephone industries (ITl) Limited: The
details are given in the enclosed Statement.

(b) and (c) The facility at SCL was created keeping
in view the needs of strategic sector in mind. The major
reason for low capacity utilisation of VLS| Wafer Fab is
due to the fact that these products have limited and
fragmented domestic IC market. Further, SCL is presently

equipped to process Wafers in 1.2 micron/8 micron (pilot)
technology which is far below the international standards.
Till such time, the technology is upgraded, it is not feasible
to fully utilise the installed capacity in VLS| Wafer Fab.

The utilization level in respect of Bharat Sanchar

Nigam Limited (BSNL) and Indian Telephone Industries
(IT) is satisfactory.

Statement

The details of installed capacity and utilisation of Indian Telephone Industries (iTI)

Product Acctg. Installed Capacity Actual Prodn. An
Unit (2000-2001) capacity utilisation
percentage
1 2 3 4
Switching products M Lines 483 4.78
99%
OCB 283-Local KL 1000.0 1262.5
126%
OCB Tax/Tandem KC 330.0 183.5
56%
E10B8 Local KL 900.0 270.3
30.0%
CDOT Exchanges KL 2600.00 2818.7
108%
SMPS Rs. Crs. 90.0 89.78

100%
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1 2 3 4

Transmission Products

DIG. Radio TX/RX NOS 2500 1604
64%

(2/6/7111/13 GHz)

Optic Fibre PDH NOS 4000 68971
174%

Optic Fibre SDH NOS 3000 4228
141%

MCPC VSAT NOS 75 25
33%

Terminal Equipment

Telephones M NOS 1.20 1.195
100%

Solar Panel NOS 30000 325

1%
SCs/STs and OBCs in PSUs [Translation]

2579. SHRI RAMESH C. JIGAJINAGI: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) the total number of “posts” in Class- (Group A)
Category and Class-Il (Group B) and equivalents thereof
under and public Sector Undertakings/Enterprises,
Statutory Organizations/Corporations, Autonomous
Organizations, attached and subordinate office under his
Ministry; and

(b) the number of persons belonging to General, SCs,
STs and OBCs working against such posts and their
respective percentages to such total posts as identified
as per instructions under para 5 of DoPT OM No. 36012/
2/96-Estt. (Res.) dated July 2, 19977

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI TAPAN SIKDAR): (a) and (b) The information
is being collected and will be laid on the Table of the
House.

immunisation Programme

2580. DR. JASWANT SINGH YADAV:
SHRI ARUN KUMAR:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the percentage of children immunised against al
the preventive diseases in the country;

(b) the date on which Polio drops to children was
started under mass exercise of the Puise Polio
Programme and the result thereof;

(c) whether the Government have any programme to
start mass level vaccination for Hepatitis-A, B & C
(Jaundice) to children in the country free of cost; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI A. RAJA).
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{a) An evaluation is conducted by independent agencies
through UNICEF of coverage reported by the States of
children up to one year of age. Accarding to the
evaluation report for the year 2000-2001, 53.6% of
children in the age group were fully covered by all
required doses of all vaccines provided under the
Universal immunization Programme.

(b) The Puise Polio Immunization Programme was
started in December 1935. The number of reported polio
cases has declined from about 3200 during 1995 to 268
during 2001.

(c) and (d) The Government have decided to
introduce Hepatitis-B Vaccine under the Universal
Immunization Programme on pilot basis. This programme
will be implemented in slum areas of 15 metropolitan
cities during 2002-03 and 32 districts during 2003-04.

Development of Adivasi, Backward,
Rural and Hilly Areas

2581. SHRI RAJO SINGH: Will the PRIME MINISTER
be pleased to state:

(a) whether the Union Government have received
any proposal from Bihar to allocate more funds for the
development of adivasi/backward/rural and hilly areas of
the State during the last three years.

(b) if so, the details thereof;

(c) whether the Union Government have enhanced
the annual plan outlay of Bihar for the year 2001-2002
as compared to the previous year,

(d) if so, the details thereof; and
(e) it not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS, MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINISTER OF STATE
IN THE DEPARTMENTS OF ATOMIC ENERGY AND
SPACE (SHRIMATI VASUNDHARA RAJE): (a) 1o (e) Sir,
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the information is being collected and will be placed on
the Table of the House.

Rate of Pension

2582. SHRI CHANDRESH PATEL: Will the PRIME
MINISTER be pleased to state:

(a) whether the Government have increased the rates
of pension recently;

(b) if so, the increase made since the year 1995 till
date, year-wise;

(c) the basis on which pension rates have been
increased; and

(d) the criteria adopted and the rates followed to
increase pension rates?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS, MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINISTER OF STATE
IN THE DEPARTMENTS OF ATOMIC ENERGY AND
SPACE (SHRIMATI VASUNDHARA RAJE): (a) to (d) The
pensionary benefits are revised based on the
recommendations of Pay Commissions or any other
authority set up by the Government for the purpose. The
last revision in pension was made while implementing
the recommendations of the Fifth Pay Commission. The
Fifth Pay Commission recommended certain specific
criteria for purposes of consolidation of pension and parity
which were accepted by the Govemment and implemented
from 1st January, 1996. For the purposes of consolidation
the criteria recommended by Pay Commisssion and
accepted by the Government was to add to basic pension,
Deamess Relief, Interim Relief |, Interim Relief Il and a
Fitment Weightage of 40% of basic pension. Pension
revisions are not made on an annual basis. The quantum
of pension gets enhanced on account of neutralization
being made with respect to rise in cost of living. This is
done twice in a year by way of deamess relief at par
with the serving employees.

The changes effected in pension as a result of

implementation of Vth Pay Commission recommendations
is as given below:

SI.No. Pension as applicable prior to 1.1.96

Pension as applicable on or after 1.1.96

1 2 3

1. Ceiling on pension: Rs. 4500 p.m. Ceiling raised to Rs. 15,000 p.m. (50% of the highest
pay)

2. Commutation: 1/3rd of pension

Commutation increased to 40% of pension
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3. Deamess Relief
Neautralisation Pension
100%—Upto Rs. 1750/-
75%—Rs. 1751-3000/-
65%—Above Rs. 3000/-

4. Family Pension rates were in slabs of
30%, 20% and 15%

5. Family Pension ceiling: Rs. 1250

100% neutralisation against inflation.
Complete reliet to pensioners/family
pensioners on par with serving empioyees.

Uniform rate of 30% of pay for all
categories subject to a minimum of Rs. 1,275/-.

Celling raised to 30% of pay for all categories subject to a
maximum of Rs. 9,000/

[English]

Work Undertaken by National Medicinal
Plants Board

2583. SHRI ANANTA NAYAK: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state
the details of the work undertaken by the Medicinal Plants

. Board either directly or through the State Government's
. during the last year, till date?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHR! A. RAJA): The
following works have been undertaken by the Board:

(i) The Board has identified 31 valuable and
important species of medicinal plants, on the
basis of their demand and importance in Indian
Systems of Medicine.

(i) 14 State Medicinal Plants Boards have been
set-up. Funds are being released for
strengthening of nucleus centers of the Board
in the States.

(i) Operational guidelines for financial assistance
through the Board have been finalized and
circulated to the State Governments, concemed
Central Government Institutes, Universities and
reputed Pharmaceuticals companies.

Hierarchy of Pay Scale

2584. SHRI ADHIR CHOWDHURY: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) the hierarchy of pay scales for Occupational
therapist and Physiotherapist in relation to ACP Scheme
as recommended by 5th Pay Commission;

(b) whether the same has been implemented in
Safdarjung Hospital, Dr. RML Hospital and Kalawati Saran
Children Hospital in respect of Occupational therapist, Sr.
Occupational therapist, Physiotherapist and Sr.
Physiotherapist and Lect. in Physiotherapy and
Occupational therapy;

(c) if so, the details thereof, and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a)
to (d) The information is being collected and will be laid
down on the Table of the Sabha.

[Translation]
Conversion of National Highways in Rajasthan

2585. SHRI KAILASH MEGHWAL: Will the Minister
of ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a) the details of the length of two and four lane
National Highways in the country;

(b) whether the Rajasthan Government have
submitted any proposal with regard to construction of new
National Highways, declaring State Highways as National
Highways, converting them into two and four lane
highways, construction of bye passes and reconstruction

or bridges etc;
(c) it so, the details thereof,

(d) the names of National Highways under
construction in Rajasthan and the budgetary allocation
made for them during 2001-2002; and
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(e) the time by which these are likely to be
completed?

THE MINISTER OF STATE OF THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN.
(RETD.) B.C. KHANDURI): (a) Out of total National
Highways length of 58,112 kms. in the country, 33186
kms. are two lane and 1850 kms. are four lane
respectively.

(b) to (e) In the Ninth Plan Period Rajasthan
Government had submitted 31 proposals for declaration
of new National Highways out of which 6 routes with
approximate length of 1666 km. have been declared as
new National Highways. During the year 2001-02,
Rajasthan Government has submitted 71 number of
proposals for widening to 2/4 lane, construction of bye
passes and reconstruction of bridges etc. Out of these
48 proposals have already been retumned to the State
Gowvt. of Rajasthan seeking clarifications. The total
budgetary allocation for Rajasthan for 2001-2002 is Rs.
96.85 crore for development works on National Highways
Nos. 11, 11A, 12, 14, 15, 76, 89 & 90. All these works
are likely to be completed by December, 2003.

Naturopathy

2586. SHRI RAMDAS RUPALA GAVIT: Will the

Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether the Government propose to formulate
scheme to encourage Neturopathy;

(b) if so, the details of the scheme; and

(c) the provision made with regard to the expenditure
to be incurred on implementation of the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a)
to (c) The development and promotion of Neaturopathy
is already being encouraged by the Government through
the Central Council for Research in Yoga and Naturopathy
(CCRYN), New Delhi and National Institute of Naturopathy
(NIN), Pune. Naturopathy institutions are being assisted
by CCRYN & NIN for propagation and development of
Naturopathy. Provisions made for CCRYN & NIN under
Plan during 2001-2002 & 2002-2003 are as under:

(Rs. in lakhs)
2001-2002 2002-2003

CCRYN 175.00 200.00

NIN 80.00 90.00
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WLL In Rajasthan

2587. SHRI RAGHUVIR SINGH KAUSHAL: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) where there is any scheme to provide telephone
services in the rural areas through WLL system;

(b) if so, the places in Rajasthan where centres of
WLL system are likely to be set up; and

(c) the number of villages and the number of
subscribers proposed to be provided telephone service in
Rajasthan through WLL system?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI TAPAN SIKDAR): (a) Yes, Sir.

(b) As informated by Bharat Sanchar Nigam Ltd.
(BSNL) and the private Basic Telephone Service Operator
in Rajasthan Service Area, the centers of WLL systems

are likely to be set up at places are given in the enclosed
statement.

(c) As per available information, 8400 subscribers of
BSNL and 4000 subscribers of M/s Shyam Telelink Ltd.
in 1500 villages are proposed to be provided telephone
services through WLL systems in rural areas of Rajasthan.

Statement

List of rural places where centres of WLL System are
likely to be set up in Rajasthan by BSNL and Shyam
Telelink Ltd.

BY BSNL:

Ajmer, Beawar, Kishangarh, Barmer, Banswara,
Lakhanpur, Bassi, Sikrai, Dudu, Chomu, Jaisalmer,
Pokhran, Jodhpur, Mathania, Bilara, Sriganganagar,

Anupgarh, Hanumangarh, Suratgarh, Bhadra, Nohar,
Chittorgarh, Udaipur, Rajsamand.

BY SHYAM TELELINK:

Neemrana, Pali, Bhilwara, Bagru, Hanumangarh,
Rajsamand, Shahpura, Sardarshahar, Ajmer, Dudu,
Jhunjhunu, Sojat, Udaipur, Shahjahanpur, Sriganganagar,
Nathdwara, Kotputli, Sujangarh, Sikar, Behror, Churu,
Pushkar, Gangapur, Chomu.
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[English]
Conversion into National Highway

2588. SHRI PRAKASH V. PATIL: Will the Minister of
ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a) whether Government have received any request
for conversion of State Highway No. 10 Manmad-Shirdi-
Ahmednagar-Daund-Vita-Sangli in Maharashtra into
National Highway;

(b) if so, the details thereof, and
(c) the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTER OF
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN.
(RETD.) B.C. KHANDURI): (a) No, Sir.

(b) and (c) Do not arise.
Telephone Disconnection for Non-Payment of Bills

2589. PROF. UMMAREDDY VENKATESWARLU: Will
the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) the number of telephones of BSNL which have
been disconnected for non-payment of bills in 2001-2002
in Hyderabad city;

(b) the total amount due to Hyderabad Exchange
from such defaulters as on date;

(c) whether any efforts are being made to collect
such arrears; and

(d) the steps proposed in this regard by Hyderabad
Exchange?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI TAPAN SIKDAR): (a) About 58,000.

(b) Rs. 70.48 Crores.

(c) Yes, Sir.

(d) The steps proposed and being taken by
Hyderabad Telephones are as follows:

(i) Deputation of Telephone Revenue inspectors and
field staffs for recovery.
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() Constitution of Outstanding Revenue Pursuit
Cells to specifically address Liquidation of
revenue arrears.

(iii) Disconnection of other telephones working for
the defaulters.

(iv) Denial of new telephone connections to the
defaulters and their near relatives living in the
same premises.

(v) Monitoring of progress by the Andhra Pradesh
Telephone Circle office.

[Transiation)]
Remote Sensing Satellite Programme

2590. SHRI S.D.N.R. WADIYAR: Will the PRIME
MINISTER be pleased to state:

(a) whether the Government have increased the
application of Remote Sensing Application for various

purposes;

(b) if so, the areas in which Remote Sensing
Application are being used at present;

(c) the progress made on natural resources
management through the Remote Sensing Application
during the last three years; and

(d) the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS, MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINISTER OF STATE
IN THE DEPARTMENTS OF ATOMIC ENERGY AND
SPACE (SHRIMATI VASUNDHARA RAJE): (a) Yes, Sir.

(b) The major areas in which remote sensing
applications are being used at present are: agriculture
and soils, forestry and environment, water resources,
geology, coastal and ocean resources, rural development,
urban and infrastructure development, cartography and
meteorology.

(c) and (d) Remote sensing application studies carried
out during the last three years for better management of
natural resources include: (i) Pre harvest crop acreage
and production estimation for major food crops grown in
the country, (ii) Agricultural drought assessment and
monitoring in the drought prone States, (iii) Monitoring of
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flood events towards damage assessment and relief
activities, (iv) Assessment of forest cover in the country,
(v) Characterisation of biodiversity at landscape level for
planning conservation, (vi) Prediction of snow-melt run-off
for reservoir operations management, (vii) Evaluation of
watershed development programmes, (viiij Mapping of
wastelands for planning reclamation measures,
(ix) Preparation of ground water prospects maps for
providing drinking water in rural habitations,
(x) Assessment of performance of selected irrigated
commands, (xi) Coastal regulation zone mapping for
coastal zone management planning, (xii) Potential fishing
zone forecasting, (xiil) Landslide hazard zonation mapping
for planning landslide mitigation measures in Uttaranchal
and Himachal Pradesh and (xiv) Wetland mapping for
planning conservation.

[English]
Central Assistance to Andhra Pradesh

2591. SHRI M.V.V.S. MURTH!:
SHRI AMBAREESHA:

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the State Governments of Andhra
Pradesh and Karnataka have sent any proposal for
assistance under the Central Road Fund;

(b) it so, whether the Government have processed
the State Proposals; and

(c) the time by which a decision is likely to be taken
in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN.
(RETD.) B.C. KHANDURI): (a) Yes, Sir.

(b) and (c) Except some proposals on which
clarifications have been sought, others have approved.

Civil Service Exam

2592. SHRI T.T.V. DHINAKARAN: Will the PRIME
MINISTER be pleased to state:

(a) whether question paper in the Preliminary as well
as in the Main examinations of Civil Services are given
in Hindi and English only;

(b) if so, whether languages listed in the Eighth
Schedule are not permitted to be used as medium in the
Preliminary examination; and
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(c) if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS, MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINISTER OF STATE
IN THE DEPARTMENTS OF ATOMIC ENERGY AND
SPACE (SHRIMATI VASUNDHARA RAJE): (a) The
question papers for Civil Services (Preliminary & Main)
Examinations are set both in Hindi and English except
the language papers in Civil Services (Main) Examination.

(b) and (c) The Civil Services (Preliminary)
Examination consists of two papers-Paper | on General
Studies and Paper |l on one of the subjects to be selected
by the candidate from the list of optional subjects. Both
these papers are of objective type (multiple-choice
questions). In the Preliminary Examination, the candidates
are not required to write answers in any language medium
but they are only required to select the right answer form
the given choices and indicate the same in the answer
sheet.

Kabani River at Kerala Border

2593. SHRI K. MURALEEDHARAN: Will the Minister

of ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a) whether the Government of Kerala has submitted
any proposal for the construction of Baiara Kuppar bridge
across Kabani river at Kerala border on Waganad district;

(b) it so, the details thereof; and
(c) the steps taken by the Govemment in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN.
(RETD.) B.C. KHANDURI): (a) Yes, Sir.

. (.b) and (c) Government has already accorded in
principle on 15.3.2002 for the construction of about 160

meter ‘Iong bridge at an approximate cost of Rs. 830
lakh with 100% Grant-in-Aid under the Scheme of Inter-
State connectivity.

Per Capita Income

2594. SHRI ARUN KUMAR:
SHRI MANJAY LAL:

Will the PRIME MINISTER be pleased to refer to

the reply given to Unstarred Question No. 4981 on
December 20, 2002 and state:
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(a) whether the Government have since coliected the
data from Bihar Government about information on per
capita income,

(b) if so, the details thereof,

(c) whether the Government propose to formulate
any scheme to increase the per capita income in the
States; and

(d) if so, the details thereof alongwith the financial
assistance to be provided for the purpose?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS, MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINISTER OF STATE
IN THE DEPARTMENTS OF ATOMIC ENERGY AND
SPACE (SHRIMATI VASUNDHARA RAJE): (a) and (b)
Sir, information is still awaited from the Government of
Bihar.

(c) and (d) The reply of this part of the question has
already been given against Unstarred Question No. 4981
answered on 20.12.2000 and the same is reproduced
below:

The estimates of per capita income are compiled by
the State Directorate of Economics & Statistics (DESs) of
the respective State Govemments. After bifurcation of
erstwhile Bihar, the newly created State of Bihar is
required to send information on per capita income of the
State. But the same has not been fumished by the State
so far. However, information on per capita income (per
capita NSDFP) at current prices (position as on
15.11.2000) of the undivided State of Bihar as per the
quick estimates (as worked out by the Central Statistical
Organisation) during 1998-99 was lowest in the country.

Increase in per capita income will come about by
implementing such schemes which are economically
productive and lowering the rate of growth of population.
State Government of Bihar itself is responsible for taking
up such schemes as would meet these objectives.

Funds to Tamil Nadu

2595. SHRI P.D. ELANGOVAN: Will the PRIME
MINISTER be pleased to state:

(a) whether the Govemment have received a proposal
from the Government of Tamil Nadu for more financial
support during 2002-2003;
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(b) if so, the details thereof;

(c) the list of special projects for which more funds
have been sought by the Tamil Nadu; and

(d) the action taken by the Government on the
requests?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS, MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINISTER OF STATE
IN THE DEPARTMENTS OF ATOMIC ENERGY AND
SPACE (SHRIMATI VASUNDHARA RAJE): (a) No Sir.

(b) to (d) Do not arise.
Documents Relating to Hijacking of IC-814

2596. SHRIMATI JAYABEN B. THAKKAR:
SHRIMAT! SHYAMA SINGH:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Embassy of Nepal has received
documents relating to the December 1999 hijacking of
IC-814 flight of Indian Airlines from Kathmandu to
Kandhar;

(b) #f so, whether the Govemment have since received
those documents;

(c) if so, the details thereof;

(d) whether the Government have taken any steps
to book the hijackers;, and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI OMAR ABDULLAH): (a) to
(c) During the Home Secretary-level talks between India
and Nepal, heid at New Delhi on February 6-7, 2002,
the Nepalese side informed that the original documents
required by the indian side for the trial of the case relating
to hijacking of IC-814 on December 24, 1999, had been
made available to the Embassy of Nepal in India for
showing to the court, as and when required.

(d) and (e) Investigations into the case of the
hijacking of IC-814 were conducted by the Central Bureau
of Investigation. The CBI! has filed a chargesheet with
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the competent court against the hijackers and their
accomplices who have been declared absconders and
evidence against them, in absentia, is being recorded.
International Red Comer notices have also been issued
for the arrest of the hijackers and their associates.

[Translation]
Visit of Deputy Prime Minister of Israel

2597. SHRIMATI RENUKA CHOWDHURY:
SHRI SUSHIL KUMAR SHINDE:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether Deputy Prime Minister of Israel visited
India recently; and

(b) it so, the outcome of the discussions held with
him?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI OMAR ABDULLAH): (a) and
(b) Yes Sir. Mr. Shimon Peres, Deputy Prime Minister
and Foreign Minister of Israel had visited India from 7-11
January, 2002 to participate in the Cll Partnership Summit
in Bangalore. He utilised the opportunity to visit New
Delhi to brief the Indian leadership on the current situation
in the West Asia and the status of the Middle East Peace
Process. He also conveyed Israel's condemnation to 13
December attack on the Indian Parliament.

[English]
Fight Against Terrorism

2598. SHRI Y.S. VIVEKANANDA REDDY: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether under UN resolution 1373, every member
country has to submit a report on where it stands
domestically in the fight against terrorism;

(b) it so, whether India has reported to the United
Nations Counter-Terrorism Committee (UNCTC) that it had
to settle a few questions before it could develop a
domestic legislation on terrorism;

(c) it so. the details thereof; and

(d) the steps being taken by the Govemment in this
regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI OMAR ABDULLAH): (a) On
September 28, 2001, the UN Security Council adopted
Resolution 1373, outlining comprehensive mandatory
measures to combat terrorism. The Resolution requires
all countries to submit a National Report to the Counter
Terrorism Committee, set up under the Resolution, on
the measures they have taken to implement the
Resolution.

(b) to (d) In compliance with the Resolution, India
has submitted its National Report to the Counter Terrorism
Committee. The report explains that as a victim of
terrorism, mainly from across its border, the Indian State
and its people are cognizant of the consequences of and
are sensitive to the need to strengthen measures to
combat terrorism. A reference has been made in the
report to the Prevention of Terrorism Ordinance and it is
stated that: “The POTO in its existing form or the Act, as
adopted by the Indian Parliament, after due consideration,
will be the comprehensive piece of legislation specifically
to tackle terrorism.”

Ban on Landmines

2599. SHRI SIMRANJIT SINGH MANN: Will the
Minister of EXTERNAL AFFAIRS be, pleased to state:

(a) whether the Govemment propose to sign the
Ottawa Convention banning the use of landmines;

(b) it so, the details thereof: and
(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF

EXTERNAL AFFAIRS (SHRI OMAR ABDULLAH): (a) No
Sir.

(b) Does not arise.

(c) India has not signed the 1997 “Cenvention on
the Prohibition of the Use, Stockpiling, Production and
Transfer of Anti-Personnel Mines and on Their
Destruction”, also known as the Ottawa Convention, as it
does not adequately address its security concems. India
is, however, party to the inhumane Weapons Convention
and is fully committed to its Amended Protocol Il which
deals with Anti-Personnel Landmines. india has urged for

universal application of the Inhumane Weapons
Convention and all its four Protocols.
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Population Control

2600. SHRIMATI PRABHA RAU: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) the target fixed under the National Population
Policy for the year 2000 and the achievements made
thereto; and

(b) the plan of Government to achieve the target
during the 10th Five Year Plan?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a)
National Population Policy, 2000 does not mention about
fixing of targets but lists certain socio-demographic goals
to be achieved by 2010. These are:

(1) Address the unmet needs for basic reproductive
and child health services, supplies and
infrastructure.

(2) Make school education upto age 14 free and
compulsory and reduce dropouts at primary and
secondary school levels to below 20 percent for
both boys and giris.

(3) Reduce infant mortality rate to below 30 per
1000 live births.

(4) Reduce maternal mortality ratio to below 100
per 100,000 live births.

(5) Achieve universal immunization of children
against all vaccine preventable diseases.

(6) Promote delayed marriage for girls, not earlier
than age 18 and preferably after 20 years of

age.

(7) Achieve 80 percent institutional deliveries and
100 percent deliveries by trained persons.

(8) Achieve universal access to information/
counselling and services for fertility regulation
and contraception with a wide basket of choices.

(9) Achieve 10 per cent registration of births, deaths,
marriages and pregnancy.

(10) Contain the spread of Acquired Immuno
Deficiency Syndrome (AIDS) and promote greater
integration between the management of
Reproductive Tract Infection (RTI) and Sexually
Transmitted Infections (STl) and the National
AIDS Control Organisation.
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(11) Prevent and control communicable diseases.

(12) Integrate Indian System of Medicines (ISMN) in
the provision of reproductive and child health
services and in reaching out of households.

(13) Promote vigorously the small family norm to
achieve replacement levels to TFR.

(14) Bring about convergence in implementation of
related social sector programmes so that family
welfare becomes a people centered programme.

(b) The Xth Five Year Plan aims at achieving the
following measurable indicators:

1. Reduction in the decadal rate of population
growth between 2001 and 2011 to 16.2%.

2. Reduction of Infant Mortality Rate (IMR) to 45
per 1000 live births by 2007 and to 28 by 2012;

3. Reduction of Maternal Mortality Ratio (MMR) to
2 per 1000 live births by 2007 and to 1 by
2012,

The strategic themes have already been detailed in
National Population Policy, 2000 to achieve the goals
which inter alia includes the above indicators.

Ceasefire in Sri Lanka

2601. SHRI VARKALA RADHAKRISHNAN:
SHRI PRABODH PANDA:
SHRI ANANDRAO VITHOBA ADSUL:
SHRI G.S. BASAVARAJ:
SHRI IQBAL AHMED SARADGI:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether India has welcomed the recently
concluded ceasefire between Sri Lankan Government and
Liberation Tigers of Tamil Eelam (LTTE); and

(b) if so, the deals thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI OMAR ABDULLAH): (a) and
(b) Govemment have weicomed the ceasefire agreement
and stated that it would provide an opportunity to both
sides to move forward towards a substantive dialogue for
a negotiated political settiement of the ethnic conflict in
a manner which would meet the aspirations of all sections
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of Sri Lankan society and restore lasting peace in that
country.

India has reiterated its commitment to the unity,
sovereignty and territorial integrity of Sri Lanka and once
again assured the people and Government of Sri Lanka,
India's consistent support to the peace process and to
cooperating fully towards Sri Lanka's economic
development and progress.

Development of Mumbai and Kandla Ports

2602. SHRI SHANKERSINH VAGHELA: Will the
Minister of SHIPPING be pleased to state:

MARCH 20, 2002

to Questions 80

(a) whether the work of comprehensive programme
for the development of Mumbai and Kandla Ports has
been undertaken since the beginning of the Ninth Five
Year Plan;

(b) it so, the details of proposed development
activities completed by the end of the year 2001; and

(c) the amount spent thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING (SHRI SHRIPAD YASSO NAIK): (a) Yes, Sir.

(b) and (c) The major plan schemes completed at
Mumbai and Kandla Ports by the end of the year 2001
and expenditure incurred during the 9th Plan Period on
each scheme are given below:

(Rs. in crores)

Sl.No. Name of the Scheme Expenditure incurred
1 2 3
Mumbal Port
1. Replacement of Pir Pau Oil Pier 1.58
2. Modemisation of Ship Repair Facilities 8.64
3. Replacement of Submarine Pipelines connecting 264.00 .

Marine Oil Terminal at Jawahar Dweep with

Main Land
4. Modemisation of Storage Facilities 4.90
5. Installation of VTMS 5.61
6. Replacement of Grab Dredger 'Vikas' 22.07
7. Replacement of Underground Cables 1.87
8. Modernisation of Sub-Stations 10.16
9. 6.6 KV Ring Feeder 3.28
10. Providing 22 KV/6.6 KV Cable Switch Gear

and Transformer 5.25
1. Replacement of Entrance Gate at Victoria Dock and

Replacement of Machinery and Swing Bridge ot P&V Docks 5.82
12. Replacement of two Dock Tugs (Rudra & Rahul) 3.32
13. Replacement of Harbour Tug Atul with 45 T Bollard 13.60

Pull Tug.
14, Replacement of Harbour Tug Ankush with 45T Bollard 13.60

Pull Tug.
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1 2 3
15. Replacement of Inner Lock Gate at Indira Dock 450
16. Modemisation of Storage Facilities (New) 5.85
17. Revamping of MbPT Railways System 29.19
Kandla Port

1. 3rd Oil Jetty 6.75
2 4th Oil Jetty 17.33
3 8th Cargo Berth 46.56
4 Procurement of Wharf Cranes (4 Nos.) 19.62
5. Providing 66/11 KV Electric Sub-Station 417
6. Distribution of Electric Power to Port 4.51

installations through underground Feeders

7. Procurement of 4 Nos. 35 Ton TUG 48.10
8. Additional facilities for handling Crude Oil at Vadinar 17.38
9. Deepening of Channels, Approaches and alongside Berths 48.21
10. Development/Upgradation of open plots 4.96
11. Development of land including roads etc. outside west Gate 6.71

Telephone Facllity in Andaman and Nicobar lsland

2603. SHRI BISHNU PADA RAY: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether all the tribal villages have been provided
with telecommunication facilities in the Andaman and
Nicobar Islands;

(b) it so, the details therefor locations-wise;
(c) if not, the reasons thereof; and

(d) the time by which telecommunications facilities
would be provided in all the tribal villages?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI TAPAN SIKDAR): (a) and (b) No Sir. 50 out of
191 villages in Andaman & Nicobar Islands have been
provided with telecom facility as on date. Details of
locations are given in the enclosed statement.

(c) and (d) There is no plan to provide telecom facility
in these tribal villages as these are not identified revenue
villages. As per government policy, the objective is to
cover all revenue villages with telecom facilities by 2002,
and all revenue villages have been covered.

Statement

Telephone Facility in Andaman and Nicobar Islands

Si.No. Name of Village Whether Telecom

Facility Provided
1 2 3
Name of the Island: Car Nicobar
1. Mus Yes

Teetop Yes

2

3. Sawai Yes
4 Arong Yes
5

Kimois Yes
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1 2 ) 3 1 2 3
6. Kakana Yes Name of the Island: Bambooka
7. IAF Camp Yes 1. Bambooka No
8. Malacca Yes Name of the Island: Katchal
9. Perka Yes 1. Jhoola Yes
10. Tomaloo Yes 2. Jansin No
1. Kinyuka Yes 3. Hitlat No
12. Chukchucha Yes 4. Mayatapis/Maratapia No
13. Tapoiming Yes 5. Chonhhipoh Yes
14, Big Lapathi (Jayant)  Yes 6. Sanaya Yes
15. Small Lapathi Yes 7. Alkaipoh/Alkripoh No
16. Kinmai Yes 8. Alhitith/Alhlloth No
Name of the Island : Chowra 9. Katahuwa Yes
1. Tahila No 10. Kumikia No
2. Chongkamong No 1. Kamriak Yes
3. Rainon No 12. Hutnyak No
4, Alhiat No 13. Ongulongho No
5. Kuitsuk No 14, Chonsiyala No
Name of the Island: Tilong Chung 15. Hontona No
1. Tilang Chong No 16. Kulatapangla Yes
Name of the Island: Terasa 17. Vyavtapu Yes
1. Aloorang No 18. Hiopoh Yes
2 Bengali No 19. Mapayala Yes
3 Aloora No 20. Chengtamilan No
4, Enam No 21, Atkuna/Alkun Yes
5 Luxi No 22, Tani Yes
6 Kalara No 23. Kalminikum/Kalmenkam No
7. Chukamachi No 24. Hakonhala No
8. Safed Balu No 25. Reakomiong No
9. Minyuk No 26. Sonomkuwa No
10. Kanahinot No 27. Tavinkin/Tavakin Yes
n. Kalasi No 28. Halnata (Hoinatal) No
29. Ahatul Yes
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30. Kevatinpew/ Yes
Karanhonpoh
31. Alsama No
32. Kapanga Yes
33. Kupinga Yes
34. Mildera Yes
35. W.B. Katchai (Hindrai) Yes
Name of the Island: Noncowry
1. Alipa/Alips No
2. Lapat No
3. Hindra No
4. Mus No
5. Payak No
6. Neang No
7. Tapong No
8. Lanuange No
9. Altheak No
10. Al-Hit Touch (Balu Basti) Yes
1. Malacca Yes
12. Champin Yes
13. Hinnunga Yes
14. Tapani (tapainy) No
15. inroak/Chinlak No
16. Itoi No
17. Alreak No
18. Hontona No
Name of the Island: Kamorta
1. Uper Tapu No
2. Pilpilow No
3. Neeche Tapu No
4. Manjula No
5. Okiya/Chiya No

1 2 3
6. Olinpon (Alhinpon) No
7. Bumpal No
8. Karan (Karav) No
9. Daring No
10. Maru No
1. Chanel (Chanol) No
12. Tanae No
13. Alointung No
14. Banderkar (Pulu) No
15. AlpintwAlpintung No
16. Tomae/inmg No
17. Changua/changup No
18. Masala Tapu No
19. Alukiah/Alhukheck No
20. Knot No
21. Inmae No
22. Payuha No
23. Munak No
24. Ramzaoo No
25. Kamorta/Kalatapu Yes
26. Chota Inak No
27. Berarnak/Badnak No
28. Vikas Nagar No
29. Kakana Yes
30. Nylcalang No
31. Mohreak/Kohreakap No
32. Kulkua No
Name of the Island: Trinket
1. Safedbalu No
2 Hockook No
3 Trinket No
4 Tapiang No
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1 2 3 ! 2 3

5. Kapila No 4. Alexander Piver No
Name of the Island: Pulomilo 5. Ayouk No
1. Pulomilo No 6. Pulobed No
Name of the Island: Kondul 7. Pulokunj No
1. Kondul No 8. Shompen Village No
Name of the Island: Little Nicobar 9. Renguang No
1. Mainlana/Minlan No 10. Dogmar River No

2. Anul/Anula No 1. Kopenheat No

3. MakhahuMakachua No 12. Shompen Village (B) No

4. Akupa No 13. Kasintung No

5. Inlock infock No 14. Koe No

6. Pulotalia/Pulotohio No 15. Denlel No

7. Pulobaha (Pathathifen) No 16. Pulobhabi No

8. Bewai (Kuwak) No 17. Patatiya No

9. Kiyang No 18. Hin-Pou-Chi No

10. Puliullo/Puloulo No 19. Kokeon No

1. Hoin (incl. lkuja) No 20. Dekhiyon (FC) No

12. Pea No 21, Pulopacca No

13. Pulobha/Pulobahan No 22. In-hin-loi No

14, Hokesliang No 23. Pulobaha No

15. Pattia No 24, Indira Point No

16. Olinchi (Bombay) No 25. Chingan No

17. Inikock/Pattla No 26. Galathia River (FC) No

18. Pulopanja No 27. Sastri Nagar Yes

19. Elahi/lhoya No 28. Gandhi Nagar Yes

20. Inod No 29, Laxmi Nagar Yes

21 Pahaye No 30. Vijay Nagar Yes

2. Bahua No 31. Joginder Nagar Yes
Name of the Island: Great Nicobat 32. 7 KM Farm Yes
1. Pulobed (Lapapu) No 33. Not yet named 27.8 KM No

2 Katahu No 34, Shompen Hut Yes

3, Dairkurat No 35. Govind Nagar Yes
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1 2 3
36. Campbell Bay Yes
37. Rangnathan Bay No
38. Not yet Named No
39. Not yet Named No
40. Chawnallah No
41, Navy Dera Yes
42. Lawful No
43. Trinket Bay No

'[T ranslation]

x Corruption Cases against IAS
- and IPS Officers

, 2604. PROF. DUKHA BHAGAT: Will the PRIME
{MINISTER be pleased to state:

(a) whether the number of corruption cases involving
:IPS and IAS officers are on the rise;

(b) if so, the reaction of the Government in this
i regard;

(c) the number of IPS and IAS officers whose
_services have been terminated during the last three years
on account of their involvement in corrupt practices; and

(d) the details in regard to the charges levelled
against these officers?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS, MINISTER OF STATE IN THE
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MINISTRY OF PLANNING AND MINISTER OF STATE
IN THE DEPARTMENTS OF ATOMIC ENERGY AND
SPACE (SHRIMATI VASUNDHARA RAJE): (a) and (b)
No studies have been conducted in this regard.

{c) and (d) From 1999 till date, 3 IAS officers and
one IPS officer have been dismissed from service and
one IAS officer compulsorily retired on conclusion of major
penalty proceedings on charges of commuption/administrative
misconduct.

[English]
CVD on Cellular Handsets

2605. COL. (RETD.) SONA RAM CHOUDHARY: Will
the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether it is a fact that Telecom services
especially the cellular sector grew almost 100 percent
during the year 2000-2001 and is expected to touch over
3 million subscribers by the end of the year;

(b) whether it is also a fact that the legal market for
mobile handsets has not kept pace with growing demand
resulting large scale smuggling of cellular handsets into
the country; and

{c) it so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI TAPAN SIKDAR): (a) As per the information
fumished by Cellular Operators Association of India (COAI)
on behalf of Cellular Operators, the total number of cellular
mobile telephone subscribers in India as on 31st January,
2002 were 57,37,907 i.e. 5.74 million approx.

The growth rate of cellular mobile telephone
subscribers during the year 2000-2001 is as follows:

SI No. Month and Year Number of cellular mobile telephone Growth Rate in %
subscribers in India

1. 31st March, 2000 18,84,311 —_

2, 31st March, 2001 35,77,095 89.84% (approx.)

(b) and (c) No Sir, mobile handsets available in the
legal market has kept pace with the demand. The
Customs Department including the Directorate of Revenue
Intelligence are alert in this regard. However, details of

seizures of cellular handsets effected by field formations
under the customs department including Directorate of
Revenue Intelligence during the years 2000-2001 and
2001-2002 (upto October, 2001) are as follows:
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Year No. of Cellular Handsets Value of Cellular Handsets
seized seized (Rs. in lakhs)

2000-2001 23547 1341.06

2001-2002 (upto October, 2001) 14472 713.56

In this year's Budget proposals, CVD (Countervailing
duty) on cellular phones has been removed and the import
duty structure on Cellular Phones has been fixed at 10%
(Basic Customs Duty) + Nil (Countervailing duty or CVD)
+ 4% (Special Additional Duty or SAD). With these
changes, the total import duty incidence on cellular
telephones is proposed to come down from 26.67% ad-
valorem to 14.4% ad-valorem.

Rehabilitation of Displaced Families

2606. SHRI G. PUTTA SWAMY GOWDA:
SHRI R.S. PATIL:

Will the PRIME MINISTER be pleased to state:

(a) the total number of persons displaced by the
Kaiga Nuclear Power Plant in Karnataka;

(b) the total number of persons out of them
rehabilitated so far;

(c) whether many facilities are yet to receive the
compensation; and

(d) it so, the time by which they are likely to get
compensation?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS, MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINISTER OF STATE
IN THE DEPARTMENTS OF ATOMIC ENERGY AND
SPACE (SHRIMAT! VASUNDHARA RAJE): (a) to (d) For
establishment of Kaiga Atomic Power Project, total of
160 families were affected but only 60 families were
actually displaced. The rehabilitation package for the Kaiga
Atomic Power Project was implemented and completed
in 1993-94 by the State Government with funds made

available by the Nuclear Power Corporation of India
Limited.

Mumbai FPO

2607. SHRI P. MOHAN: Will the Minister of

COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Government are aware that Mumbai
Foreign Post Office had refused to accept any mail to
US Capital since November 2001 to January 2002;

(b) if so, the reasons therefor; and
(c) the action taken by the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI' TAPAN SIKDAR): (a) Booking of EMS articles
remained suspended at Mumbai GPO and post offices in
the country only for the period 20/11/2001 to 3G/11/2001
for addresses in Washington DC in Postal codes (Zip
Codes) 202 to 205 on the specific request of the US
Postal Administration. Normal services were restored
thereafter. Except for the suspension of EMS for the
specified period explained, Mumbai Foreign Post Office
did not refuse to accept mails for the US Capital during
November 2001 to January 2002. During this period it
booked 205 articles including EMS articles for USA and
duly despatched these.

(b) and (c) The services to the specified areas were
suspended as per specific request of US Postal
administration and were also duly restored immediately
after the period of suspension.

National Highway No. 8A
2608. SHRI MANIBHAI RAMJIBHAI CHAUDHRI: Will

the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether four laning of Bhaghau-Gandhidham
National Highway BA is under implementation;

(b) whether the project is running behind scheduls;
(c) it so, the reasons therefor; and

(d) the time by which the project is likely to be
completed?

THE MINISTER OF STATE OF THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN.
(RETD.) B.C. KHANDURI): (a) Yes, Sir.
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(b) to (d) Four-laning of Bhaghau-Gandhidham section
of National Highway-8A is being implemented in two
packages as under:

(i) From Bhaghau to Padana (22 Km)
(i) From Padana to Gandhidham (16.16 Km)

The package from Bhaghau to Padana is scheduled
tor completion by June, 2002, and that from Padana to
Gandhidham by May, 2002. There has been some delay
in completion because of extensive damages caused to
the pavement and structures by the earthquakes of 26th
January 2001.

Health Scheme in Andhra Pradesh

2609. SHRI SULTAN SALAHUDDIN OWAISI: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) the details of the health schemes implemented/
being implemented and under clearance for
implementation in Andhra Pradesh;

(b) the allocation made for these schemes by the
Union Government, funds utilized by State Government
during the last three years;

(c) whether the allocated amounts for health sector
has not been spent by the State Government at the
scheduled time;
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(d) it so, the main reasons advanced by the State
Government in this regard;

(e) whether State Government has forwarded some
new health scheme for clearance, grants and assistance
of the Central Government recently; and

(f) if so, the details thereof and the present status of
these schemes?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a)
and (b) National Health Programmes for control of major
diseases like Malaria, Leprosy, TB, Blindness and AIDS
are being implemented in Andhra Pradesh as Centrally
Sponsored Schemes. Funds allocated/released to the
State and expenditure incurred under these programmes
during the last three years is given in the enclosed
Statement. In addition, the World Bank assisted State
Health Systems Project to provide quality health care in
rural areas with an outlay of Rs. 608.00 crores is also
under implementation in the State since 1.3.1995. DFID
assisted sexual health project is also under implementation
in Andhra Pradesh. An amount of Rs. 2.50 crores and
Rs. 10.25 crores was released under this project during
2000-01 and 2001-02 respectively.

(c) and (d) The funds allocated/released to the State
have more or less been utilized by the State Government.

(e) and (f) A proposal for DFID funding for the health
sector has been received from the State Govemment.
The State Government has been requested to provide
complete details of the proposal.

Statement

Major Health Schemes being implemented in the State of Andhra Pradesh and
Allocation/Releases & Expenditure of Funds during 1998-1999 to 2000-2001

(Rs. in lakhs)

SINo.  Name of the Programme Allocation/Releases Expenditure

1998-99 1999-2000 2000-01 1998-99 1999-2000 2000-01
1. NAMP* 464.91 322.86 539.67 482.93 663.50 644.13
2. NLEP 322.50 44221 508.75 322.50 402.41 508.75
3. NTBCP 783.93 482.76 448.58 521.06 350.74 514.11
4. NPCB 442,50 434.40 521.00 559.77 592.86 732.41
5. NACC 650.00 1219.67 824.50 843.51 1003.93 823.95
NAMP*: National Anti Malaria Programme excluding cash and commodity grant under Enhanced Malaria Control Programme.
NLEP: National Leprosy Eradication Programme.
NTBCP: National Tuberculosis Control Programme.
NPCB: National Programme for Control of Blindness.
NACO: National AIDS Control Programme.
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Opening of Drug Store In AlIMS

2610. SHRI SUBODH ROY: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government are aware that the All
India Institute of Medical Sciences (AlIMS) does not have
its own on-campus drug outlet despite a clause in chapter
IV of the Drugs and Cosmetics Act, 1940, that allows a
medical institutions to open drug store without a license;
and

(b) if so, the steps Government propose to take in
this regard to ameliorate the difficulties facing the patients?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI A. RAJA). (a)
and (b) Yes, Sir. There is a proposal for opening of drug
stores in the Institute Campus. A tender has been issued
in this regard. Though the Institute does not have its
own drug outlet, some private drug store chemists who
are located in the proximity of the Institute are currently
meeting the demand of the patients.

[Translation]
Connection with Junjhunu to National Highway

2611. SHRI SIS RAM OLA: Will the Minister of
ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a) whether the Government propose to connect
Jhujhunu district of Rajasthan with a national highway;

(b) whether Rajasthan Government have sent any
proposal to the Government in this regard; and

(c) it so, the time by which approval is likely to be
accorded to the above said proposal and if not, the
reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN.
(RETD.) B.C. KHANDURI): (a) to (c) Gowt. of Rajasthan
has sent a proposal to connect Jhunjhunu district with a
National Highway. The proposal would be considered
alongwith similar proposals received from other State
Govemnments after the finalisation of the 10th Five Year

Plan and availability of funds, keeping in view the traffic
needs and inter-se priority.
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[English]
Pension Rules

2612. SHRI Y.G. MAHAJAN: Will the PRIME
MINISTER be pleased to state:

(a) whether the pension rules are not very clear for
Central Government employees in granting pension on
attaining the age of superannuation,;

(b) if so, the details thereof alongwith the reasons
therefor; and

(c) the corrective measures being taken by the
Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS, MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINISTER OF STATE
IN THE DEPARTMENTS OF ATOMIC ENERGY AND
SPACE (SHRIMATI VASUNDHARA RAJE). (a) No, Sir.
The Pension Rules are clear, comprehensive, and well
established.

(b) and (c) Do not arise.
Doctor-Patient Ratio

2613. DR. V. SAROJA:
SHRI Y.V. RAO:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether it is a fact that India has one of the
lowest doctor-patient ratio in the world;

(b) it so, the details thereof: and

(c) whether Government propose to formulate any
plan to reduce this ratio?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHR! A. RAJA): (a)
to (c) No, Sir. As per the Medical Council of India, doctor
population ratio for allopathic doctors is about 1 : 1800.
However, if the number of qualiied practitioners of Indian
Systems of Medicine & Homoeopathy, which is about 6

lakh, is taken into account the ratio is comparable with
that of other developing countries.
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[Translation]
Telephone Services to Villages

2614. SHRI RAMJI LAL SUMAN:
SHRI HANNAN MOLLAH:
SHRI NAWAL KISHORE RAI:
SHRI VISHNUDEO SAl:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the names of States where the private sector
institutions were assigned the work of providing telephone
facilities both in urban and rural areas;

(b) the number of villages in each State where these
institutions have provided telephone facilities till December
31, 2001;

(c) whether any of these companies have violated
the tender agreement of providing 10 per cent of the
total connections to the rural areas; and
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(d) if so, the details thereof and the action the
Government have taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI TAPAN SIKDAR): (a) The requisite information is
given in the enclosed Statement-I.

(b) The requisite information is given in the enclosed
Statement-Il.

(c) and (d) These companies have not provided
connections in villages as per the terms and conditions
of the licence. Govemment has recovered Liquidated
Damage (LD) charges for their delay in performance and
made it clear that their committed performance obligations
cannot be diluted in any case. Govemment has asked
them to complete the unfulfiled committed roll out
obligations by December 2002 against submission of
Additional Performance Bank Guarantees and Deed of
Guarantees. Further, Government has already taken
appropriate steps to resolve their problems.

Statement |

State-wise List of Private Licensees for Provision of Basic Telephone Service

Name of the private licensees

3

S.No. Name of Circle

1 2

1. Andaman & Nicobar Island M/s

2. Andhra Pradesh M/s
M/s

3. Assam NIL

4 Bihar M/s

5. Delhi W's
M/s
M/s

6. Gujarat M/s
M/s

7. Haryana Ws

8. Himachal Pradesh Ws

Reliance Communications Ltd.

Tata Teleservices Ltd.*

Reliance Communications Ltd.

Reliance Communications Ltd.

Bharti Telenet Ltd.

Reliance Communications Ltd.

Tata Teleservices Ltd.
Reliance Telecom Pwvt. Ltd.*
Tata Teleservices Ltd.

Bharti Telenet Ltd.

Reliance Communications Ltd.

Reliance Communications Ltd.
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9. Jammu & Kashmir NIL
10. Karnataka M/s Bharti Telenet Ltd.
M/s Reliance Communications Ltd.
M/s Tata Teleservices Ltd.
1. Kerala M/s Reliance Communications Ltd.
12. Madhya Pradesh M/s Bharti Telenet Ltd."
M/s Reliance Communications Ltd.
13. Maharashtra M/s Hughes Telecom India Ltd.*
M/s Reliance Communications Ltd.
14. North East NiL
16. Orissa M/s Reliance Communications Ltd.
16. Punjab M/s HFCL Infotel Ltd.*
M/s Reliance Communications Ltd.
17. Rajasthan M/s Shyam Telelink Ltd."
M/s Reliace Communications Ltd.
18. Tamilnadu M/s Bharti Telenet Lid.
M/s Reliance Communications Ltd.
M/s Tata Teleservices Ltd.
19. Uttar Pradesh-West M/s Reliance Communications Ltd.
20. Uttar Pradesh-East M/s Reliance Communications Ltd.
21. Waest Bengal

M/s

Reliance Communications Ltd.

*The telephone facilities in urban and rural areas under
of Diract Exchange Lines and Village Public Teiephon

Provision of Village Public Telephones (VPTs) by Private Licensees

Statement I

these six licence agreements were to be provided in terms of quantified number
es voluntarily committed for provision by the said private licensees.

Sl Licensee and Etiective Commited targets* for VPTs in first T
. olal No. of VPTs
No. Licensed Circle ine of Three years (as per obligabons under No. of actually
Licence Licence Agreement) committed provided® upto
VPTs in 1st 31st December
| Year Il Year I Year 3 years 2001
1 2 a 4 5 6 7 8
1. Ws Tata Teleservices 309.1997 9635 (ah villages were 1o be covered 9535 1%
(Andhra Pradesh) (by 30.9.1998) in first year i.e. by 30.9.1998)
2 Mls. Reliance Telecom 309.1997 8635 (all villages were 10 be covered 8635 Nil
(Gyjarat) (by 30.9.1998) in first year ie. by 30.9.1998)
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3 Ms HFCL Infotel Ltd. 30.9.1997 5442 (aft villages were to be covered 5442 Nil
(Punjab) (by 30.9.1998) in first year i.e. by 30.9.1998)

4, M/s Hughes Telecom 30.9.1997 4000 21760 No. vilage was lo be left 25760 103
(India) Limited (by 30.9.1998) (by 30.9.89) Uncovered by 30.9.99
(Maharashtra)

5 Ms Bharti Telenet 30.9.1997 5500 5500 5500 16500 348
(Madhya Pradesh) (by 30.9.1998) (by 30.9.99) (by 30.9.2000)

6. Ms Shyam Telelink 431998 7439 10629 13766 31834 209
(Rejasthan) (by 4.3.1999) (by 4.3.2000) (by 4.3.2001) [36727)"
Total 40651 37889 19266 97808 675

* Translated into absolute terms based on bidtender documents keeping in view the committed targets for Direct Exchange Lines

(DELs) and the figure for number of uncovered villages indicated in the tender.
. The total number of uncovered villages in Rajasthan Service area is only 31834 as against the licensee's commitment of 36727.

A As reported by the licensees.

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI TAPAN SIKDAR): As per the information furnished
by Cellular Operators Association of India (COAIl) on
behalf of Cellular Operators, the total number of cellular

[English]

Cellular Subscribers

2615. SHRI RUPCHAND PAL: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state the total Number of Cellular
Subscribers as on December 31, 2001 and its growth
rate for the last three year?

mobile telephone subscribers in India as on 31st Dec.
2001 were 54,90,322.

The data regarding growth rate of cellular mobile
telephone subscribers for the last three years is as follows:

Si. No. Month and Year Numbers of Cellular Growth Rate in %
mobile telephone from previous years
subscribers in India
1. 31st December, 1998 10,70,603 -
2. 31st December, 1999 15,99,364 49.39%
3. 31st December, 2000 31,07,449 94.29%
4, 31st December, 2001 54,90,322 76.68%

Upgradation of Highways In Gujarat Into NHs

2616. SHRI SAVSHIBHAI MAKWANA:
SHRIMATI BHAVNABEN DEVRAJBHAI
CHIKHALIA:
SHRI HARIBHAI CHAUDHARY:
SHRI G.J. JAVIYA:

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the Union Government have received
any requests from Gujarat Government for upgradation
of State-Highways into National Highways,

(b) it so, the details thereof, location-wise; and

{c) the action taken/proposed to be taken by the
Union Govermment in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN.
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(RETD.) B.C. KHANDURI): (a) to (c) During the Sth Plan
period, the Ministry had received 21 proposals relating to
declaration of new National Highways from the State
Government of Guijarat, out of which 5 routes with
approximate length of 830 kms. have already been
declared as National Highways. A statement giving details
of left over proposals is enclosed. These would be
considered alongwith similar proposals received from other
State Governments after the finalisation of the 10th Five
Year Plan and availability of funds, keeping in view the
traffic needs and inter-se priority.

Statement
Details of Left Over Proposals

1. Bagodra-Wataman-Tarapur-Borsad-Padra Karjan
road.

2. Rajkot-Jamnagar-Vadinar road.

3. Shamlaji-Modasa-Godhra-Halol-Rajpipala-Vapi
Eastern State Highway No. 5.

4. Sarkhej-Anand-Virmagam-Malvan-Dhrangadhra-
Halvad-Maliya-S.H. No. 7 & 17 linking NH-8C
near Ahmedabad and NH-8A near Maliya.

5. Link road from Palanpur on NH-14 to
Gandhinagar-Ahmedabad NH No. 8.

6. Mehsana-Chanasma-Radhanpur.

7. SH No. 14 joining Rajkot on NH No. BA & at
Morvi 8B Extension upto Navlakhi port.

8. Vadodara-Por-Sinor-Netrang-Vyara-Ahwa-Satpura
Nashik road linking NH-8 with NH-6.

9. Extension of NH-15 to Bhuj-Khavada-India
Bridge-Dharamshala upto India border.

10. Maliya-Jamnagar-Okha-Porbandar-Somnath.
11. Mandavi-Narain Sarovar

12. Nadiad-Kapadwanj-Modasa.

13. Ahmedabad-Dholka-Bhavnagar.

14. Surat-Calicut-Mumbai via Nagpur

15 Jamnagar-Mahuwa-Bhavnagar-Vadodara.

16. Bhavnagar-Karjan.

MARCH 20, 2002
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Standardisation of PFA Act

2617. SHRI N. JANARDHANA REDDY:
SHRIMATI SHYAMA SINGH:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government propose to standardise
Indian Prevention of Food Adulteration Act, 1954 in
accordance with accepted international regulations;

(b) it so, whether the existing PFA Act is not meeting
the standardisation in the various food products;

(c) it so, the facts and details in this regard; and

(d) the steps taken by the Government to standardise
the PFA Act to meet quality control on food products
coming from the foreign countries?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a)
to (d) The Prevention of Adulteration (PFA) Act, 1954 is
the enabling legislation for prescribing standards for
various food products.

The existing PFA Rules and the specifications of
various food products made thereunder are sufficient to
check the quality of food projects coming from abroad.

The Codex Alimentarious Commission has
recommended use of many food additives for international
trade and has set up different levels for different
contaminants. All of them are not included in the PFA
Rules. However, the process of harmonization between

them has been initiated as per the requirements of the
country.

CB! Raids

2618. SHRIMATI SHYAMA SINGH:
SHRI Y.S. VIVEKANANDA REDDY:

Will the PRIME MINISTER be pleased to state:

.(a) whether CBI has conducted countrywide special
anti-corruption raids on officials of several Central
Qovemment and Undertakings officials recently as reported
in all the newspapers of February 24, 2002;

(b) it so, the details thereof;

) (c) the basis on which such raids were conducted;
an
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(d) the steps the Government propose to take to
check corruption amongst such officials?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS, MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINISTER OF STATE
IN THE DEPARTMENTS OF ATOMIC ENERGY AND
SPACE (SHRIMATI VASUNDHARA RAJE): (a) and (b)
The Central Bureau of Investigation has conducted
countrywide special anti-corruption raids on 22.2.2002 as
a part of a nationwide Special Drive against corrupt public
servants, economic offenders and others. During the drive
36 cases (23 in Anti Corruption Division, 4 in Economic
Offences Wing and 9 in Special Crimes Division of the
CBl) involving 112 persons, including Government
servants, were registered.

(c) In order to retain its anti-corruption thrust, besides
conducting investigation in ordinary course, as a deterrent
action, CBI periodically carries out Special Drives for
apprehending/detecting corrupt officials at various levels.
Raids are a part of the search process and aim at
collecting evidence during investigation.

(d) Fight against corruption is a continuous process
and the Government is fully committed to root out this
evil through various agencies like Central Bureau of
Investigation and Central Vigilance Commission. A multi-
pronged strategy of prevention, surveillance and deterrent
punitive action is being followed by the Government to
fight against corruption.

Upgradation of Cuddalore-Chittoor Road

2619. SHRI N.T. SHANMUGAM: Will the Minister of
ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a) whether the Union Government have received
representations from the State Govemment for upgradation
of Cuddalore-Chittoor Road into National Highway:

(b) if so, the details thereof;

(c) the reaction of the Union Government thereto;
and
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(d) the action taken/proposed to be taken by the
Union Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN.
(RETD.) B.C. KHANDURI): (a) Yes, Sir.

(b) The proposal relates to declaration of
approximately 230 kms. of new National Highway.

(c) and (d) The proposal would be considered
alongwith similar proposals received from other State
Governments after the finalisation of the 10th Five Year
Plan and availability of funds, keeping in view the traffic
needs and inter-se priority.

[Translation]
Pulse Polio Drops

2620. SHRI RATILAL KALIDAS VARMA:
SHRI VARKALA RADHAKRISHNAN:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the number of children to whom Pulse Polio Drop
has been administered during the year 2000-2001;

(b) the details thereof, State-wise;

(c) whether slackness has been shown in
administering Pulse Polio Drop to the children in the rural
and hilly areas;

(d) if so, the details thereof and the reasons therefor;
and

-(e) the time by which the country is likely to become
polio free?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHR! A. RAJA): (a)
and (b) Information is fumished in the enclosed statement.

(c) and (d) No, Sir.

(e) India is committed to eradicating polio and
obtaining international polio-free centification in 2005.
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Statement

Coverage as reported by States under Pulse Polio Immunization during 2000-2001

24th Sep. 2000 5th Nov. 2000 10th Dec. 2000 21st Jan. 2001
Sl.  Name of the State/UT Total % of Total % of Total % of Total % of
No. Total Total Total Total
1 2 3 4 5 6 7 8 9 10
1. A&N Islands - - - - 39150 97.26 49404 96 .97
2. Andhra Pradesh - - - - 10592242 103.34 10660112 104.00
3. Arunachal Pradesh - - - - 160265 84 .92 172843 9136
4 Assam% - - 4505206 102.43 4548935 10342 4528733 102.96
5. Bihar$$ 20035015 107.74 20587370 106.87 21219453 107.42 21259668 106.14
6. Chandigarh - - - - 98426 85.42 115912 100.59
7. D&N Haveli - - - - 32397 102.58 32665 10343
8.  Daman & Diu - - - - 17655  100.45 18755  106.71
9. Delhi$$ 2313104 11566 2316187 101.82 2321917 102.07 238:'5461 104.78
10. Goa - - - - 123630 101.07 127335 102.51
11. Gujarat% - - 7058640 106.90 7119245 107.82 7227050 109 .45
12. Haryana% - - 3493866 10947 3619264 11340 3750177 117 .50

13. Himachal Pradesh - - - - 669455 97 .22 688618 100.00

14, Jammu & Kashmir - - - = 1559857 103.30 1575451 104.33
15. Karnataka - - - - 6721983 10326 6991685 106.06
16. Kerala -

- = 2890252 100.14 2932313 101.60

17. - -
Lakshadweep - - 6595 101.92 6814 101.38

18. Madhya Pradesh% - 13235768

I

112.76 10638458 11125 13400520 113.81
19. Maharashtra -

- 10937442 9545 11898695 103.26
20. Manipur -

= 296781 89.06 305605 93.96

g 8 . 3
3- 0 5
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6 7 8 9 10

23. Nagaland - -

i
1

213105 95.31 209106 93.69

24. Orissa% - - 4578117 9942 4601351 10004 4617921 100.30

25. Pondicherry - -

26. Punjab% - -

103593 106 33 105175 107.97

3561609 10430 3587792 105.07 3619246 105.99

27. Rajasthan% - - 10460850 116.09 10733032 119.12 10910844 121.09

28. Sikkim - -
29. Tamil Nadu - -
30. Tripura - -
31. Uttar Pradesh$$

32. West Bengal$$ 7023754 91.76

9100626 9958 9152659

70068 94 .66 71190 93.33

7209197 103.24 7390587 105.17

386280 96.13 399927 99.53

31957229 102.94 33633787 102.54 34086747 103.91 34570056 105 40

100.15 9311549 101.88

Total 61329102

103.43 112532026

105.72 154207594 104.77 159793487 106.62

$$Four rounds were organised in 4 High risk States.
%Three rounds were organised in 7 Middie risk States.

Mobile Rates

2621. SHRI HARIBHAU SHANKAR MAHALE: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the rates of telephones and mobile
phones are likely to be slashed in the country after April
1, 2002,

(b) if so, the details in this regard;

(c) the effects thereof on the economy of the country,
and

(d) the total profit eared by the Govemment from
mobile telephone and internet services during the current
year?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI TAPAN SIKDAR): (a) and (b) The power for fixation

of tariff of telecom services rests with the ‘Telecom
Regulatory Authority of India’. The Authority has on 14th
of March 2002 notified the 3rd and final tranche of tariff
re-balancing as envisaged by the Telecom Tariff Order,
1999. This tranche has lowered the ceilings for STD/ISD
tariffs. A copy of the relevant revision is enclosed as
statement. These tariffs take effect from 1st of April 2002.

Taritfs for cellular mobile phones have shown a
continuous downward trend. On an average, the overall
reduction in cellular tariff has been approximately 50% in
the two years since implementation of TTO 1999.

(c) The overall impact on the economy is likely to be
positive as telecom service are becoming more affordable,
giving rise to increased usage as well as an increase in
tele-density.

(d) The Government does not eamn any profit from
these services as they are being provided by the private
and public sector companies.



11 Written Answer

Pulse rates for ceiling
tariffs for peak hours

Pulse rates for ceiling taritfs
for subscriber trunk dialed
long distance calls

These puise rates imply
the following peak hour

ceiling tariffs for an STD
call of 1 minute duration

At pulse charge of Rs. 0.80
per metered call

At pulse charge of Rs. 1.00
per metered call
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